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- LEGISLAT

IVE ASSEMBLY

Friday, 19th February, 1943.

The Assembly met in the Assembly Chamber of the Council House at

Eleven of the Clock, Mr. President
Chair.

(The Honourable Sir Abdur Rahine) in the

STARRED QUESTIONS AND ANSWERS.-
(a) ORAL ANSWERS.

COMMITTEES AND CONFERENCES

CONVENED BY COMMERCE DEPARTMENT.

140. *Dr. Sir Zia Uddin Ahmad: (a) Will the Honourable the Commerce
Member please lay a statement on the table showing the purpose, the names of
members and the cost of all Committees and Conferences convened b\ his

Department between October, 1941
(b) Will he place a copy each of

and January 1943?
the proceedings of all such (,ommlttees and

Conferences in the library of the House? '
T. 8. Pillay: (a) A stgtement giving the required information is laid:

on t%:; table of the House.

(b) Copies of the proceedings have been placed in the. Library, except those
of the Sixth Price Control Conference which have not yet been printed and
which will be placed in the Library when ready.

Statement showling the purpose, the Names of Members and the cost of Commitlees and Con.
feremea convened by the Department of Commerce between October 1941 and January 1943.

POWER ALOGHOL

CONFERENOB.—218t July, 1942,

(To discuss t.he question of increasing production of power alcohol in India.) .
The Honomble Dewan Bahadur 8ir A. Ramaswami Mudaliar, Membcr (Commerce). 2. Mr. A, Q.

Wnugh C.LE,, 1.C.B., War Production Commissioner (U. P. Government). 3. Mr. B. R. Tandon, L.C.S. Deputy
Secretary to the Govermnem of the Punjah Home D

went, 4. Mr, Karun Chand Thapar, Chnlrr{loAn. Inﬂ?{n

epart:
Sugar Syndicate, Calcutta. 5. Mr. G. Grant, c/o ﬁ: Sutherland and Co., Cawnpore. 6, M 8.V
ne‘vpnmn Naldu Garu, Vizag Commerclal Cogxm\tion izagapatam. 7. Mr. “Tewanlal Chotalal, Kcsar Sugar

ks, Beharl, 8, Mr. K. K. Birla, c‘
Caloutts. 10. Mr.T. V. A. Iswaran, Chal

irla Brothers, Calcutta. 9. Mr. S. G. Nevatia, e¢/o "Birla Brothem,
rman, Mysore Sugar Co., Ltd., Mysore. 11. Mr. H. 'Q. Russell, Govern-

ment of Indis. 12. Mr. N. C. Mehta, Sugar Controller, Governnent of Indla. 13. Mr. Laik Al, Gonenl Director,
Hyderabad Const.mcuon Companybﬂyderabad 14. Mr. 8. L. Malhotra, c/cr Motjlal Padampal 8 ugar Ml lls Oo.

Ltd., Champaran. . Mr, P
Shankarla), Curzon Bmd New Delhl. 17. Mr.

Ingh.nln. c/o Motilal Padampal Bugar Mills Co., Ltd., Champaran.
R. N. B. Brunt, Burmah Shel} Co New Delhi. 18. Lt -Genl.

T.J. Hutton Secretary, War Resourccs Committee, Now Delhi. —Cost—Nil.
. PAPBR Comnmn —24th Septomber, 1942.

(To discuss es for augmenting the roductlonot paper in Indla.)

1. The Homourable Mr. N. R. Bnrkcr Member ((,ommerce) 2. Lt.-Gen. T, J. Hutton Secretary, War
Reiourcer Comamittee. 3. Mr T S, Plllay, (')BE Joint Secmur Comineroe Dcpnnmont . Mr, H. C. Prior,
C.I.LE., 1.C.8., Becretary, Lahour Dopa.rt.m nt. 5. Mr. iu heer, I.C.8., Addltloml Dy. Socmhr{
6. Mr. R. K. Mitra, 1.C.8., Controller of Printing and smionm, 7. 8ir L. Mason, C.LE., onn MC Supply
D rt.mvnt 8. Lf A, E Hampson, Dircctor, Miscellancous Stores, supplg Department. lhyneau

fthe M. G Mr. P. Bhargava of the Forest Roesearch Institute, Dehra Dun. 11. Mt R ‘W. Mellor

(‘halrman of the Indlm Paper Makere Association,

8.
(To consider the question whether the Coffee’ Gor‘tm

Thé Honourable Dewan Bahadur 8ir A. Ramaswami Mudalar, Member (Comm,

12. Mr. Toddman of "the Indhn Pnper Makers Association, -

. Mr. Shanti Prasad Jain and Messrs. Sastri Narain Kapur, Baldeo Du Bajorfa,” G. P, Birla and L. 8. Risht.

4. Dr. M. M. Junaid, M.A., Ph.D, (Lond.), Research Ofticer.—Cost—Nil. .
EOOND COFFEE CONTROL CONFERENCE. —20th Octeber, 1

1 Bcherne should be continued by stnt,utory legislation and, if so,
in what form.
Mr. T. 8. Pillay,

). 2
0.B. E Deputy Secretary to the Government of India, Department of Commerce. .‘e . M. l-lood 1.C.

(Adviser to H. E. the Governor of Madm) 4
8ir F. E. James, M. I.. A. (Madras). Mr. T

Mr. J. W. Prichard, 1.C.5. (Chlef (“om ssjoner, (‘oorn)
Rama Iyer (Mysore Btate). 7. Dr.' W, Bu grlcultuui

Conunlnalonorwlth the Government of Indla 8. Mr. P. H. Bama Reddl, Director of Agriculture Government of
Madras. 9 Mr. W. X. M. Langloy, Calicut. 10, Mr. N. ‘G. B. Kirwan (M ). 11. Diwan Bahadur K. Chenga; K

(Coorg). 12. Mr. Sylvester Pajs (Chikmagalur).

13. Mr. M. L. Nngm Setty (Chikmagalur). 14. Captain A.

Hlll New Delhl). 15. Mr. Perlasam Nadar (Mangalore).
FIRST RUBBRR CONTROL CONFBRENCR.—27th Jantary . 1942,
('.l'o consfder measures for (1) increasing the produotion of raw rubber and (2) regu]ntlng $he production of various
classes of rubber manufactures.

1. The Honourable Dewan Bahadur 8ir A. Ramaswami Mudaliar, Member (Commorce) The Honourable
8ir Alan Lloyd, C.8.1., C.1.E., I.C.8., Secretary, Commerce Dapn ent Dr. T. E. Gregory, Economlc Adviser
to the Government of Indla, Commeérce Department. 4. T. Hay, Esq OBE MA, ﬁL Dy. Secretary,
Commerce Department. 5. 8. R. Zaman, Esq., I.C.K., Addltlonal Dy. Secretar Commercr- Department.
6. G. Swaminathan, Esq., Under Secretary Commerce Department 7. Rai thlb P. Mnkcrjl M.A., Assistan)
Sccretnrv (‘fommerce 'Deémrtment 8. L. Mason, Enq B.E.,, M.C., LF.8,, Dy Director Ggnl., Supply.

A.P. Hume Eaq.. I.C.8., Deputy Becreu\ry 10.

Lt -Cnl E‘ Buder RE Dlrecm Vehicles. 11. Sir Kenneth

Mltoholl C.1.LE,, 1.8. E Conaummz Engineer to the Gorvemmenz of Indla (Roads) 12, Mr. P. Kurian John (Con-

t:,lrgller Indian Rubber’ Licensing Oommitt,ee) 18. T. M. S

nn Eaq. I C.8. 14. Sir Frederick E. James, M.L.A.

. Mr, .T E. Pitcairn, 16. Mr. L. J. Polgreen. Mr. F. Ferguion (Du"lop Rubber Company).
18. Mr. H. K. Hirth (Frestone Tm and Rubber Companv of Indln leited) 19, Mr. A. Roy Craven (Indla

Rnbber Mnnufactnren TAmited). ~ 20. Mr. V, Klvac, Bata Shos Co! Jnn Mr J Bartos, Bata Shoe Company.
Mr. 8. athak {Beugal Waemmof Works (1940) Limite 23. Mr 1. Anderson (Dunl J; Rubber
(‘om uny) 24, Mr F.R. Bunker (India Tyrec and Rubber ("ompnns) 25, Mr. R ‘D. Thomson (Goo {year 'I‘yn

.and Rubber Companyz —Cost—Ni).

(
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5. SECOND RUBBER CONTROL CONFRRENCE.—25th Septembey, 1
(To, discuse (1) a scheme of Govormmnent purchase of aull rubber produced In lndla nnd (2) stimulatlon of
rubber produet.lon and constitution of a Central Rubber Production Board.)

1. The Hon'ble Mr. N, R. Sarker, Member (Comymerce). 2. Mr, 'I.‘ S Pllla.yhO'BR Jt Slc; Commerce
Department. 3. Sir F. };, Jamues, l’)BE Rubber Adviser. 4. Ral S8ahib P Mukerji. .f Auatt. Beoy.,
Comuerce Department. 5. Licut, -Generai T. J. Hutton, Sccﬁ War Renources Committee, Mr. nderson,
Controller of Rubber Manufacturés, D. (. Supp dy 7. Mr. 8, Bhoothalingam, 1.C.S., Dy. Secy., Eup ly Dcpnﬂ.mant
8, Mr. L A. Chapman, [.C.8., Jt. Financlal A viser (sugply), Supply Deptt. 0, "Mr. A.A. Hilaly, [.C.8., Under
Seoretary, E., H.and L. Depnrtment. 10, Mr, Kurian John, -€ontroller, Indian Rubber Lieell.!imt al!d Conttol
Cowmitte: 11. Mr, Q. Parameswaran Plilal. Chief Secretary to the Govt, of Travancore, 12. K. R.
Narayana & Director of Agriculture, Travancore, 13. Mr. J. E. Piteairn, Chairman of Rubber tk(,t.lon of the
United Planters Assoclation of Southern India. 14. Mr. A, V. Thomas, Chaifman, Rubber Growers’ Assoclation,
15. Mr. G. P. White. 16, Mr. F. F. M, Ferguson, Chalrman of the Rubher Mapufpcturers’ Amclatlon. Calcutta.
17. Mr. A. W. Gillespie, Seerctary, Rubbor Manuficturers’ Ansoclation, Calcutta.—Cost—Its. 631-5-0

8- Tmu COPFBE CONTROL CONFERENCE.— 2nd  Oclober, 1942,
1 with working of Coffee Control Bchl.-rm and amendments needed to the

(To di .oertaln
Coffec  Markoet llx]unnion Act, 1942
1. The Hon'ble Mr. N. R. Sarker, Member (Commerce} . Mr. T. 8, Pillay, 0.B.E., Ji. Secy., l)emutruem
of Commerce, 3, Ral S8ahib P. M. Mukerji, M.A., Asatt f De‘partrmunl of Commoree. 4. M. Babay,
8lr F, 0.B.E., M,L.A., Coffes Contmlhr

1.C.8., Seny i Imperlal Counell of Agricultura]l Research. . Janm. E.,
6. Rao BahibM. R Banmm.BA,.. eputy Coffee Contmller. 7. Mr. Go Menon, Chief Assistant, Caffes
Contraller. 8, .Dr. F. X, DeSouza, M.L.A. (Mangalore). 0. Mr, :iylvesber Pals (Lhiukmap]ur} 10, Mr. N,
G. B, Klrwm,{llm). 11. Dewan Bahadur K. Chengappas (Coorg). 12. Col. H. F. Murland, O.B.E. (O )
Mr. K.R. Narayana Iver, amember of the Indian Coffes Market Expansion Boml. also attended. —Coli—-N
7. THIRD PRIOR CONTROL CONFERENOE.—I6(h and 17th October, 1941,
{Prices and Supplies Control.)
1. The Hon'ble Dowan Bahadur Sir A. Ramaswami Muodaliar, Member (Commerce). 2. The 'E on’bfé
Sir Jemmar BRalsgpan, K.C8.1., C.1LE, 1.CS., Member (Finance). '3. The Hon'ble Sir Alan Lloyd, C.8.1., C.LE.
IC Secretary to  the Government of India, Department of Commerce, 4. Mr, E. M. Jenkins, C.5.1., ' C.LE.,
reury to the Government of Indin, Sum)l:f Department. 6. The Hon'ble Mr, C. K. Jnnm. GSL
., Becretary to the Government of India, Finanee Deparement. 6. The Hon'ble Mr. H.C Prior, .I
Seomhry to the Government of Indla, Labour Department. 7. The How’ ble Mr, 8. N, Roy., C.8.1.,
.C8. ., Begretary to the Goverament of India, Depart tof Co 4. Mr.J. D, Tyson, I.C.B., Snero- .
tary to the GQovernment of India, ]’.‘duuwm Health and Lands Department. @ 8ir P, vendra_Rau,
Additiona) Seoretary to the Government of Indiu, Finance Department. 10. Mr. N. B.. Pillai, C.B.E., C.LE., -
LO8,, .lddﬂ.lcm.ll Secmhry to the Goverument of Indla, Commerce Department. 11. DL E. Gregory, D.Be,,
¢ Adviserto the Government of Indla. 12, Mr. M. W. M. Yeatts, C.LE, 1.C.8., Johtl Becretary to the
mom of Indla, Departiment of Supply. 18. Mr.8.E. L. West, 0.B.E., V. D., Diroctor of Traflic, Kallwa
Board. 14. Mr. T. 3, Pillay, 0.B.E., Deputy Beorctary to the Guvernmemt of Iudls 'Commeroe Do ment. 15.
}r Vishnu Balny.l C.8,, Deputy Secretary to tha Government of India, Home Depnrunem 10, J. V. Joshl,
A {Canu ), Direotor éanernl Commercial Intelligence and Btutistics. 17 Mr. L.J. Wa.k,aly 1.C. 8 ‘Under Becre-
Government of Indla, Defones Co-ordination Department. 1&. Mr. M K. Klrpaiani, 1.C CE., Joh:t
aemu ryin the Department of Commerce aud labour nnd Chief Oontrollar of Prim Bensn ln
Askwith, GIE I.C.8., Chlef Commissioper, Delbl. 20. The Hon'ble Khan Bahadur Allah Buksh nsil
mmad Umnar, 0.B'E., Premler of Bind, '%1. Mr. I, H. Taunton, C.I.E., I.C.8., Sacretary. Revenuc Depart-
22, . Y. A, Gndbole,clll 1.C.8., Chiet Senretary rAdvber Dulgmte] Blmr ¥4, Mr. R, A,
E. ‘#Illhms 1. O 8., Chief Controller anrinee and Snpplics, Blhar. 24, Mr. Ww. Mnnh C.LE, L.OS,,
Advise} to H. E. the Governor, Unlt:d Provinces. . Mr. M. W. Ahtmi ICS Danuw deolou
COoirtrol Deplﬂ.ment Unlted Provinces. 26. Ral Rahib B. K, Ghosal, Assistant Director of Industties 'Unlhd
7. M1, ‘8. Solomon, 1.C.8., Sccretary, Development Dcpartment, Orisss. 29, Mr. H, M. Hood,
‘C8.L, clll i.cs. &rlvi.urt.o .E. the Governor, Madras, 9, Mr. L. B Green, 0.B.E., Director of Industries
and Com H. G. Dennchy, C.LE. IE‘E Ch Ree: retmwt»hel}ove ent, Assam.
31 The Hon-ble Sit Chbhota Ram (Minister of Rcvmue), #uni 2. The Hon'ble Bir Manohar Lal hrimm
Minister), Punjab, 83. Mr. J. D. Anderson, C.LE olny Bacrnt.a:y to the Government, Punjab.
Mr. Aminuddin, I.C.B., Seemtlry to the Govirnment of Punf b, Elactﬂcny and Industries Depnt.ment !’u.n.hb
1.C.8., Financlal Adviser to H. E,the Governor, Central Provinoes. 36,

35. Bir Geolfrey Burton, K.C.L.E.,
D. Guha, Dircoctor of Indnstrlu,sgonnn Provinces. 7. Mr.L. W, Jnrdlne.CIE L.P.8., Revenue and

§'

Mr. K.

" Divisional Gammlsaloner N.W.F. P r. K. L Panlabl, 1. C. 8, tu Govern e'nt. QGeneral
Department, Bombay. 30. Mr. P. B. Advani, M.Sc., Tech. H.I'IL‘ Director of Industries, Bomhay. 40. Bir
Theodor Tasker, Revenue Morber, Hyderadab, = 41, Mr. Ahroad Hohlnddin. DI. rector, Commerce and [ndustries
Hyderabad. 42, Mr. T. G. Ramalyar, Director of Agriculture, Mysore. -43. 8. V. Muker a., Nalh Dew.nn
Baroda. #44..Dr. H. Pnnmmnrn Controller of Yara and War Supply, Tra.vunf'ore 45, Prof. N, K, Padanmabha
Pil l'}.‘ravnncura ‘G 8ir Manubhai M.th.n. Gwallor, 47, Slr\'n’tatorSnasonn(‘Bombay llllown(-rl Angoclation),

yantlal Amritlal (Abmedabad MilloWners' Association), 49. Dewan Bahadur C. 8, Bathnmhnpathy
Mudaliar(sr)nth Indlan Millowners’ Assoclation). 0. Mr. R. A. Menzies (Upper Indla Ch\mhar of Commerce).
52. Mr. Mohammad Bhaghil, Research Officer to

61. Ral 8ahlb 8. C. Ghose (Bengal Millowners' Assoelation).
the Economle Adviser was also presant, —Cogt—Cnst of Third, Fourth, Fifth and Sixth Price Control Conferences

and the Mesting with the Representatives of Trade and Indmtry is approximately Re. 4,600,

8, FoURTH PRICE CONTROL Lonmnnon ~26th and Tth February, 1742,
(Prices and Supplles Control.)

. | 4
1. The Hon'ble Dewan Balmdur Bir A. Ramaswaml Mudallar, Member (Commerce). 2. The Hon'ble
Sir A. Jeremy *Raisman, K.C.8.1,, C.LE., I.C.8., Member (Finance). 3. The Hon'ble 8ir Alan Lloyd , C.RI,COLE.,
C.8., Becretary to the Government of Indla, Department of Commerce. 4. The Hon'ble Mr. C. E. Jones,
.8.1., C.L.LE.,, L.C.8,, Secretary to the Government of Indla, Department of Finance. 5. The Hon'ble Mr, H, C.
Prior,' O.1E., 1.C.8,, Secrotary to the Government of India, Dopartment of Labour, f, The Hon'ble Mr. A. DeC,
wm:ms C.IE.p 1.C.8. , Beeretary to the Government of rn la, Defence Co-omination Departanent, 7. Mr, N.
.B.E., C.L.E., [.C.S., Additoinal Secretary to th e Governmentof Indla, Department of Commerce
r "f Gregory, D.Sc., Economic Adviser to the Govsrnmentoﬂndln 9. Mr.J. D. Tyeon, C I.R., ICB
omtary to ‘the Government of Indla, Education, Health and Lands Debartment, 10, Mr, Ghulam Mo:.amm..,d
0.I.E., Additional Scerotary, ‘i!tpply Dr'partment 11, Mr, Ikmmullnh TC‘I annt.y Secretary, Supply
Dspn.mncnt. 12, Mr. J. H. F. Raper, Member, Rallway Board. 13, N. Sukthankar, C.I.E 8
Wheat Commissioner. Government of Indla. 14. Mr. T. 8, Plllay, OBE J'o'int Secm to the Govam-
ment of India Depm'b cot of Commerce. 16. Sir Kenncth Mitche C.B.E ., L8 (,omnll.lnﬂ E eer
Roads), 18. hansali, 1.C.B., Deputy Beoro‘tary C»nmm!m$mtlons Deptt. 1& Mr. T. M. ﬁ"?n
0.8., Under amr«-m vy, Communleations Deptt. Mr. ¥, V. Joshi. MA. (Onntab). Director  Gonoral’
Commercial* Inbel.lisunoe and Statistics, 18, Mr. V "Sahay, I.Cs.ﬁm-tnr Imperisd Conunell of Agrirultur.‘
Rescarch. 2. Mr. H, F. Knight, T.S.I., CLE., 1.0S., Advisarto H.B. the Goveror, Bomhay.
1. Panlabl, I.C.S, Secretary 0 the. Government of Bomhay, General Department, Bombay. 22. Hr M‘
Kirpalani, I.C.8., Joint Sccretary to the Gnvernment of Bengal and Controller of Prlers. lengnl. 28, Tho
Hon'ble. Rao Bahadur Chaudhuri Bir Chhotu Ram, Minister of Revenue, Punjab, 24, Mr. M. R. Sachdev
Ics. ?rlcn Controller and Addltional Deputy Seoretary, 'HOrnc Bepartmient, Punlah, 25. Mr. 8, Solomon, 1.0.8.
Mopmmt, Orlssa, 26, Mr. Gopalan, M.A,, B.Com. (Man,), Senior Marketing Officer, Orisaa®
E. Bdstell, 5.1, QTR T.CH, Adviser to . K. the Governor stBiias. Bibar, 88 Mr 'R A F-
Willhml ICE., Becretary to Governsnent and Controller of Prices and Buj en, Bifhar, 20, Mr. B. N, Barkar
Senfor Marketing Ofcer and Assistant Controller of Prices, Blhar, . Mr. P. W. Marsh, UBI C.LE.»
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1.C.8., Adviser to H. K. the Governor of U, P 31. Mr. T. M, Lyle, C.8.1,, C.ILE., Secretary Price Coutrol Depart-
mem U.P. 32, .Mr, N, C, Mehta, I.CS,, U.P. 33 Mr.J.K Pm e, MA. UnderSecreury, Price Gantrol
Depti., United Provinces. 34, Mr. H H. M. Hood, C.S.L, C.LE,, 1.0C.5., Adviser to H. B. the Governor, C, . 5.
Bfr Gcolh'&v Burton, K.C.1.E., I.C.8,, Financial Advlm-rml-l E. tthovornor C.P. 36. Mr. C. C. Desal, ICS;;
Socretary (Commerce and lndustry) 0. Government, C.'P.  87. The Hon'ble Khan Bahadur Allah Baksh Ha,
\Iohanmmd Umur,o B.E., Premier of 8ind. 38. Mr. Mulchand Rupechand Punjwani, Chlef Controller of Pnces Sing
-39. Mr. L. W, Jardine, C. 1. E 1.C.8., Revenue and Divisfonal Commissioner, N.-W. F. P. 40. Mr. A. ittakar.
C.LE, M. L.A, ‘(Asum), gsani, 41, Mr. H. J. Evans, LC.8., Deput Commlmloner, Delhi. 42, Mr. J. G.
Acheson, C.LE. 1.CK., Baluchistan.- 43. Secretary to H. H. the ‘hancellor, Chamber of Princes, 44, Ral
‘Bahadur P. c., Mnuha, ‘Revenue Minister, Kashmir.” 45, Mr, B, T. Kesavalengar, Chlef Secretary to Govern-
ment, Mysoru 46. TLaln Ramiidas Vaishya, Secretary, Commerce and Induutry Department, Gwallor,
* 47. 8ir Theodore Tasker, Revenue and Police Mepnber, Hyderabad. 48, Mr. Crofton, Director-General, Rcvenue
Department, Hyderabad 49, Mr, Ghulam Mahmood Quraishi, Additlonal Revenue Eccretary, E)dorabld 50.
Mr. 8. V. Mukerju Baroda. 51. Mr. Mohommad Shaghil, Research Officer under the Economic Adviser to the
Governinent of 4 ndln, was also prosent
L4 0. FIFTH PRICE CONTRQL CONFERENOE,—7th and 8th Aprd 1942,
(Prices and Supnlies Control.)
1. Th¢ Hon’ble I)ownn Bahadur Slr A. Ramaswami Mudaliar, Member (Commerce). ‘2. The Hon’ble Sir
A. Jercmy Rakman, K.C.S.L., C. LE., Membcur (l"innnﬂ-) 8. The Hon’ble Sir Alan Llovd C.8.1., C.ILR.,
1.0S. J. Tlu Hon'hle Mr, C. E Joneﬂlcﬂl C.LE., LCS. 5. The Hon'ble Mr. ¢. M. Trivedl, C.S.1., CLE.,
B.K.,, I.C.8. ¢, 'llu,uonhh-Mr H. C. lrlor CIE 1.0.8. Mr, A Dn(, vumu 8. (,IE 1.C8. 8. Mr. A, W.
Ibboteon C.LE. ,M.B.E,M.C,I1.C.8 Mr. N. R. Piliai, (‘ B. , C.I 1.C.8. 10. Dr. T.E. Grcgorv, D.Se. 11,
Mr.J. D, Tvmm CBE, 1.C.8. 12 Mr E. T Coates, C.8.1., (,IE i('s 13. Mr J. HM.F. Raper. 14. Mr.
Ghulam Muhammnd C.LE. 15. Mr. Y. N. Qukthn.nkar,(_, ., LC.S. 16, Mr. T. S. Pillay, O.B.E.  17. Mr. M.
Tkramullah, 1.C.S. 18, 8ir hennoth Mitchell, C.1.E., 1.8, "19. Mr. P. M. Kharegat, C.I.LE., 1.C.8. 20. Mr. T.
M. 8. Mani, IC.B. 21. Mr. J. Joshi, M.A, (Cant.ab 22. Mr. §. A. \enkat.mmnn, .C'S. '23. Mr, N. C. Mehta,
108, 24 Mr. M. K. Veliodi, ICS '95. Mr. A. A hillips, V. D.  26. Capt. A. M. Thompson. 27 Rai Baha-
dur H. Mukherjen 28, Mr. K. C.Srivastava. 20 Mr. B. N, Adarkar, M.A, (Cantab). 30. Mr. H. F. Knight, C.
» C.LE., 1.C.8., Adviser to the H. E. the Governor (Finance), Bumb&y 81. Mr. K. L. Pa nbl ILS ﬁecremrr
8ir

to lhc Govcrnment of Bombay (General Dt-partment) Bombay. 82. The Hon'ble Ral ur Chaudburl
Chhotu Ram, Minister of Revenue, Punjab. r. R. Sachdev, 1.C.! b Addl. Dy. Seey. to the Govt., Punjab
84, Mr. E. N, Mangat Rai, 1.C.8., "Assistant Prlce (,omro)lcrm Gowt ab. 30. Sardar Sahib Sardar Kartar

Singh, Mar ketlng Omcer, Pnnjab 36. Mr, H. M. Hood, C8.1., JE .C.8., ‘Adviser to H. E. the Govrfnor
of U, P. 87. Mr. W. Marsh, C.8.1,, C.I.E., I1.C.8., Advirer to H. E. the Governor of Madras, 38
Lyle, C. S I CI E. Secretury, Pnca Control Dep urtment U. P, 89. Mr. 8. 8. Khera, I.C.S., Director of nduutﬂm
U. B, 1. k. CLE,MC.,U.P. 41 Mr WS ‘Willlams, I.C.B., Becretary to Government
and Oontroller of Prlcen and ‘Sup )lles Bihar, 42. Mr. B. N. Sarkar, Senior Murketlng Officer and Assistant
l‘ontrollerof Prices, Bihar. 43. Mr. r.E.R.J. R, Cousins, C.8.1., Cl E., 1.C.8., Adviser, Develo;():mont. Bihar, 44.
Sir Geoffrey Burton, K.C.L.E., L C. S Financial Advlser tod. B . the Governor, C. P. i)esai 1.C.8.
Secretary (C ce and Ind y) to Government, C. P. 46. The Hon ble Khan Babadur Allah Bakhsh Haﬂ
Molmmmnd Umar, O.B.E., Premier of Bind.  47. Mr. "3, C. Bolton LI.C.8., Sind. 48. Mr. C. A, Humphrey, I.C.8.,
Chlar Controller of Prices, Assam. 49, Mr. L. W, Jardine, C.LE., ]Levcnue and * Divisional Commissioner, N.-
W.F.P. 50. The Hon'ble Pandit Godavari Misra, Orissa. 51. Mr. K. T. Uthappa, B.A., Asslstant Commis-
aloner, Cooru 52. Ral Bnhndur Thakur Onkar Singh, Addl. Amlstnnt. Commissioner, Ajmor and Merwara., b63.
Mr, W. F Le Bailly, I.C.8,, Deputy Commisaioner, Delhi. 64. Mr. J. G. Acheson, C.I.E., 1.C.8., Baluchlstan.
b5. Bardnr Atur Singh, Revenue ommissioner, Kashmir. 56. Major bhsms ud-Din Muhammad, B. A., Baha-
Walpur. b57. Mr, Satya 'Vrata Mukerjea, B.A. (Oxon ), Naib Dewan, Baroda. 58. Raja Mnntmpnvlna Mr. K. V.
Anantaraman, Minister, Finance and Revenue, Mysore. 59. Rajasevasaksa Mr T. V. A. Isvaran, Chairman,
Mysore Sugar (,omimny, Mysore. 60. Lals Ramjidas Vaishya, Secretgry. Indugtries, Commerce, Communications
.'Dept. Gwallor, . Ghulam Mahmood Qureshi, ddL Rcvenue Secretary Hydemhnd 62. Mr. A.
Madhava Prabhu. B.A., B.L., Dewan -Peishkar, Cochin. 63. Zaidi, Prime Minister, Rampur State B.nmpur
©4. Dr. B. Ghate and Mr. Mohammad Shnghu wore also pnment

10. SIXTH PRIOE CONTROL CONFERENCR.—7th and 8th Septsmber, 1942,
- Prices and Bupplies Control.)
1. The Hon'hle Mr. N. R. Bnrker ember (Commerce). 2. The Hon'ble 8ir Jemmr )Rplsmnn K.C.8.1,
y

C.L.E,, L.O.S. ., Member (Flnnnm) Tho Hon ble 8ir Homi Mody, K. B E., Member ¢Supp 4. The Hon’hio
8ir .loglnder Singh, Member (E. } The Hon'ble Dr. B Amb kar, D.8c., Bar.-at-Law, Member
(Labour). 6, The Hon'ble ﬁ‘r Alan Lloyd C C.LLE., 1.C.S. The Hon'ble Mr. O. E. Jonen. C.8.1,
C.LE,, 1.C.S. 8. The Hon'ble Sir Snt.yendm ﬁuh Iwy C.8.1,C.ILE,IL C 8. 9. Tho Hon'ble Mr. H.C. Prlor.c LE.,
1.C.8. 10. MrJDTvxon C.B.E., . Mr, A, W, lbbobson,CIL M.B.E.,, 1.C.8. 12, Mr. E. T. Coates, !
CH.I, CLE, I.CS. 13. Mr.N. B Plllai C B.E., C.LE., I.C.8. Mr. A. C. 'l'urnor, CJlLE., M.B.E., I.C.8
15. Mr. B. (. Holdsworth, C.I. E I(,S 16. Mr, Y. N. Sukthankar, (,IE 1.C.8. 17."Mr. N. C. Mehta, I,

18. Mr. 8. K. Kirpalaffi, T.C.S. . Mr, P. M. Kharcgat, CI E., 1.C.8.  20.'8if Kenneth Mitchell, C.LE., 1.8,
21, Slr Hugh Raper. 22.Mr. T. S Pillay.OBE 23. Mr. J. V. Joshi, M.A. (Cantab.). 24. Lt.-Gen. T.J. Hutton.
25. Mr. T. M. 8. Mani, L.C.S. 26. Mr. A. Phillips, V.D. 27, Mr. M. K. Vellodi, I.C.8. 28, Captain A. M,
‘Thom son. A.LR.O. 29. Ral Babadur H, Mooke.rjee 30, Mr. B. N.'Adarkar, M.A.'(Cantab.). 81. Mr. Mohd,
S}m hil, M.A., LL.B. 32. The Hon’ble Nawab Bnhmlur of l)mca. Bengal. 83, Mr. L. G. Pinnel, 1.0.8., Bengal
r.D. L. Mazumdnr, 1.C8., Bengu.l $5. Mr. H. F, Knlght C.8.1., C.I.E,, ICS Bombay. 36. Dr. T.

Shlmame, Ph.D., F.8.8., F. R. Econ . Bomlymv 7. . B. Advanl, M.8¢, (Teeh.. M.LE, .J.P,, Bombny.

Mr. R, E. Rusﬂoll C. SI C.LE 390. Mr B, "A. E. Willlams, 1.C. 8., Bihar. Mr. 8. Solomon,
I.C.S.. Orlusa.  41. Mr. P. N. Mnhnntl Orlsqn 42. Mr. C. A, Hmnphrcy. 148, Assam. 48. Mr. R. F. Mudle,
C.S.I., C.I.E., 0.B.E,, 1C. S. U.P. 44. Professor S. K. Rudra, M.A. (Can ub) U.P. 485. Mr. A. D. Pandit,

.C.8,, U. P. ' 46, Tho Hon'ble Sardar Baldev Singh, Punjab. 47. Sir Willtam Roberts,.ClE Punjab.
48. hfr E. N. Mauangat Rai, 1.C.S., Punjab. 49, Mr. L. W, Jardige, C.L.E.,\L.P., N.-W. F. P. 50. Rai’ Bahadur
Thakur Onkar %ingh Ajmer “Merwara. . 51, Mr. W F.G. LeBnIlly. IOQ Deihi. 52. Mr. Parmanand, 1.C.8.,
0. P. 53. Kamath, 1.C.S., C. P. 4. Mr. G. B. Priastley, 1.C.8., Madras. G55. The Hon'ble Khan
Bahadur Allnh Bnklm Hajl l[ohnmmad Umar, O0.B.E., Sind. 506. Mr. 7. C’Bolton. 1.C.8., 8ind. _ 67. Wazir Feroz
Chand, Kashmir. 58. Mr. 8. V, Mukerjea, Baroda. 59. Colonel Slanghter, H yderabad. 60. Mr. A. Madhava
Prabhu, B.A., B.L., Cochin. 61. 8ir K. E. Jnme< Travancore. 62. Director of Clvll Supplies, Mysore. 68. Thakur
Uttam Singh Gwallor. 64. Khan Bahadur Abdul Aziz, Kapurthala.  65. Sardar Mir aqboa Mahmood, Secre-
%&r bol-ll H. S'th?. Chancellor, Chamber of Princes.  66. Tho Chlef Minister, Indore. 67. A Ropre-n-nt.ntlve of
ahawalpur State.

11. MESTING WITH THB REPRESENTATIVES OF TRADB AND INDUSTRY.—1/th September, 1942.
(Prices and Supplies Oontrol.)

1. & L Mehta, Esq., President of t.he lndlln Chamber of Commerce and Iedustry, 3, Loudon Strect,
Oalcum $ir M. G. Dashpando, K.B.E., ‘Mahal’, Nagpur. 8. Sir Datar Singh, Montﬂomorv 4. Lala
Padampat hlnghanht, President, Employers’ Association of North India, Kamla Tower, annpore . Kedarnath
Aggarwnl, Esq., c/o Messrs, Banaraldas Prehladral, Marwari Chamber of Commerce Mr. Satya
Paul Virmani, :l’wa.ls Flour Mills, Amritsar, 7. Ashutosh Bhattacharyn, Esq., Bengal lit'o M(ll* nnd Merchants®
Association, 28. Gal.lﬂ‘ Street, Calcutta. 8. Rao Sahib C. Subbiah Chetty, Nel Iore (Mudrmi) 9. Sir Purshottamdas
Thakurdas, C.T.E., M.B.E., "Navasari Chambers, Outram Road, n}} . Mr. A. L. Lyell, Calcutta
Flour Milly’ Assoclation, Calcutta. 11. Madhusudan Dayal Eaq i:h ur, 12 The Hon’ble Mr B T,
Haddow, Chairman of the Assoclated Chambers of Commorce Ca.lcutm 13. Hansraj Gokaldar, Inaw g,
Wallace 'Flour Mills, Bombay. 14. Sardar Santokh Singh, o/o Messrs, Gopalsingh Hirasingh, Grain Merchan a,

ritanr
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_Brock PURCHASE CoNFRRRNCE,—I6th October, 1942,
(Toconsider certain d Aostio e d with the Tea Block Purohase Schome under which all vxpomble
surplos of Indisn ten are to be. Iﬁr Tea Controller for India on behnll"ot His Majesty's Government
for nqulhnble.rdi%trlhntlon to all ;\Illed and Neutral countries,

Plllay, 0.B.E., Joint Beer + Commiorce Dea rtmn-nt 2. Mr. J Jones, C.LE. 3. Mr. Debes
€. Ghose, 4. Mr. B. C. Ghose, 0. MrllAlnmmn! 4. Mr. R. T ll.lolllhldur'h B. Arl. 8, Gowder
M.L.A., Madras. 9. Mr. R. Blide, LCS., o anf'ﬁl'" Dopartinent. 1o 1 Boughton (Dy. Chlef
Controller of Purchase), 11. Hajor Sn!llvnn (Dy r of Purchase). bnm J Khan (Dy. irector,
Foodstuffs). 13. Mr. J. C. Burre 14. 15. Bir ¥, B. Jnmes, {lBE A Central, 16, luf
Sahib P, M. Mukerji, Asstt. Sut'l‘etll'y l.:urumrreo De t—»\n rost is to be borne b f’ *entral Gevernment as
any travelling and halting allowances which ma ve tobe pald to any Invitee, !I" chllmd, will be met,

from the Tea Controller’s budget which is debitable to His Majesty’s Government,

13. TeA CONTROL COmzlncl—m aud ith November, 1942,
To conslder the question of the continuance of the tional Tea Ag t (1988-48) which is due to
expiru on the 31st March, 10&‘! for Hu perlo(l of hneullties and during two complete quota years theroafter,
1. Mr. T. 8. Pillay, O. Joint 8ccrotary, Commeree Deptt 2. Mr. Jones, CIE.
3. Mr. D. Gomme. 4. Mr. @. C “Ilyu' 5. &ir J. L. H, Willixmx, 6. Mr. J. E. Bampeon, “-'. Mr. A.'B. B

8. Mr. B. C. Ghose. 0. Mr. H. N. Bu'nul 10. Mr. P. Batooah. 11. Mr. 8. (", Datta. 12. llr B. Bhst.t-lohlrjee
18. Mr. A. V. Thomnas, l 4. Mr. Debes (', Ghme 16. Mr. J. 8, Graham. 10. Mr. J. C, Surrey. -17. 8ir ¥. K, James,
0.B.E.,, M.L.A. 1& Mt B.Sg lﬂ Mr. L. B. Green, 0.B.E., Tea Controller for In ia. 20. Colomel J. N.
hhamt, C.I ls 1.C.8. '22. Rao Hahadur Arl Gowder. 23. Hai Sahib

P. M llukorl Asstt, Seuy ta the Govt. of Indtn Commerce Department. 24. Mr., Ram Chandra,
C.ILE,,M.B.E,, 1I.C. ‘-i., Ciltef Controller of Twiports,—Cost—NilL

14. RECONSTRUOTION COMMITTER (TRADE, INTERNATIONAL TRADE POLIOY AND AGRICULTURAL POLIOY).—22Znd

(T drl. and 23rd May, :942& x)

W up a p maramm. ‘Wor

1. The Hon'ble 8ir Alan Lloyd, C.8.1.. (: LE., 1.C.B., Sprrotary to the Government of India, Commerce Depart-
ment. 2. The H.on'hlel!r Jeremy Raisman, K.C.8.1., TLE LG 3., Meanber (Finance), H, E. the Viccroy's Execu-
tive Council, . Tyson, Esquire, C.B. lﬁ.. Il.«é., Sﬂcreta iut.u the Gavernment of India, Department of
' llduutlon Health ‘and Lands. 4. Dr. T. K. onomic Ad'viser to the Governmcnt of Indla.
'fumr. Baquire, C.ILE.,, M.B.E., 1.C.. "l Adqilt.lonal Suemtary the Gmrenmu-nt of India, Finance
Dcwtmen J. H. F. Raper, Eﬁquire licmbor Ratlway Board. -7. J. F. Sheehy, Ead., .8.1., 1.(.8., Member,
Central Burdofllavanne B C.W, Awrs, Esq., C.I.E., Excess Proﬂtu Tax ‘Adviser, Central Board of BRevenue.
9. T.8. Pillay, Esquire, 0.B.E,, M.A. Joint Secretary to the Government of Indis, Commerce Department.
10. P, B. A vml ire, M.8c t'feeh} M.LE., J.P, Director of Industries, Bombay. 11 H. M. Malunood
Dlmtoroflmi rles, l’lltu.l.h 12. Mir hl.lqbool llnhmnud Secu'tar) to H. H, the Chancellor, Chamber of
13, V. Veda: . Esquire, , De De ent, Mysore. 14. P. M. mm?i

M‘nlre. Lll 1.C.8., \-"Ioe-(..‘lnlrrmn. 15, Dr. Slrﬂ 8. Bhatnagar, O.B.E., Dlmct.or 16. G. L. Mchta,
President, Federation of Indian Chiambers of Coramérce and industry, New Delhd, 17, The Hon'ble Mr. R
Haddow, Presidont, Assoctated Chambers of Comimerce, Calcutts, 18, B. 8. Dabke, Esquire. Bombay, 19, 8ir
Abdul Halim Ghuznavi, M.L.A., Calcutta. 20. The Hon'ble Mr. Hossain Imam, Gaya. 21. Sir Frederle James,
M.L.A., New Delhk 22, 8ir Tm; Gavin Jones, Dircetor, Muir Mills Company Limitod, ng::pom. 23, Bir Lhunilltl
B. Mehta, Bombay. 24. Sir George Morton, 0.B.E., M. (., President, Bengal Chamber of Commeree. ttn
25 K. U, Nens) Ksquire, M.L.A erelhi 206. The Hon'ble Mr. P. N, Rapru, Allahabad. 27, Bir kiu—llddin.
Ahmnd M.L.A \'irlttmnmllor. "Muslin Univorsity, Aligarh. 28. B, N, Adarkar, Fsquire, M.A. (Cantab.), Scere-
truction Ce —Cost—Rs, 2,766 approximately.

16. WHRAT CONVRRENCR.—20th Auguat, 1942,
(To review the wheat situation

The Hon'lle Mr. N. R. sarker, Member (Commerce). 2. The Han hle Sir Alan Lluyd, Secretary, Commerce
Dupnrunol:r 3. Mr, Y. bukthnn!mr Whent Commissioner for Indin, 4. Captuin A. M. Thompson, Deputy
Wheat Commissioner for India, 5. Mr. B, X, Adarknr, Additional Under Swretar\ Government of India, 6. Mr,
R. W, Targett, C.I.E., Director General of Supply, 7. Mr. A. P. Hume, 1.C.8 l}epllt\ Pircctor’ General of Bupply.
8. Lt. Genl. Hutton, Secretary, War Nesources (ommlttte supply I‘k]lnlll.lmlt . Major Lee, Deputy Con-
troller of Railway Priorities. 10. Sir Willlam Roberts C.I E., l’rlﬂ Controller, Punjub. 11. Mr, Mangnt Ral,
Asslstant Price Controller, Punjab. 12, Sardar Bantok Hin*h tl‘lmum G::%! Sngh Hira Bingh, Amritsar). 137
Sardar 17jjal Singh, M.L.A. 14, Bhal Chuharmal, Okara. 15. Mr, Maron ('Flil'ﬁ . Owen Roberts and Cempsny.,
Lahore). 16. Mr. Satya P'aul Virman!, Northern India Flour Mills AssocIation. . Mr. Gaurl Shankar , Centrnl
Bank of India, Lahore.—{'ost—Rs. 505 approximately. :

16. FIeTH MERTING OF THE EXPORT ADVISORY COUNCIL—3/ gt Jnnuw 1942,

1. The Hon'ble Dewan Bahadur Slr A. Ramaswaml Mudaliar, Member tLommcroc) Beth ~Khimji ﬂhnmil
Bombay Grain Merchants’' Association, 3. M. Harldas Madhavdas, Esq.,, East Indla. Cotton  Arsociation,
4. Bir V. N. Chandavgrkar, Bombay Millowners' Aseociation. b. Mr. Issardas Vari ndmal, M.L.A., Karachi
lodlan Merchants’ Amolat.lon 6. Moulvi Mohammad Apnin, Calcutta Hides and . Skins Shirpem Kswoclation,
7. Mr. M. Ahmed Badsha, B.A., M.L.A., Southern India skins and Hides Merchants’ A, tlon. 8. Mr. J, H.
Burder, Indian Jute Mills' Association. 0. Seth Chandulal P. Parikh Ahmedabad Millowners' ch!a&lm
10,. The Hon'ble 8ir J. H. 8. Richardeon, Associsted Chambers of Commerco of India. 11, Mr. J. M. B.
Gibbons, Asscciated Chamabers of Commerce of India. 12, m: Chunilal B. Mchta, Federation of Indlan *
Chambers of Commerce and lnduﬁry 13. ‘M’r Sankalchand Hhah, Federation of Indian Chambers of Com-
m.nd Industry. 14. Mr mala (Messrs. Ralll Bros.). 15. Mr. L. B. Mosse (Mensrs, Lewis Dreruskco}.
16, Mr, Y. Ramaswami tMadnp) 17. 8ir Abdul Hallm Ghumvi Caleutta, 18. Kumararajah Bir M,
Muthiah Chattlnr( adras). 19. Dewan Bahadur 8ir N. Gopaloswami A nnnr,CSI C.ILE. 20, Mr. M bool
Mahmood, Bar.-at-Law. 21. Mr. A. Boxall (attended as obscrver for the Govt, of H dt.rabad } The Hon‘blo Bir
Alan Lloyd, C.8.I., CL.E., L.CS., Secy., Commcrce Deptt., Mr. N, i Pillaf, C.E { LC.8.,, Additional
Sosrctry, Gommytes Deplt, Dr. 1. B, Grewory, Kconomie Alviser to the Goviminead o ‘“"'5 Mr'T, 5. Pillay,

. an T, waminathan, Undor
Deptt., were also p .—Cost—Rs. 4,838 approximately, L ecy., Commerce

17. ADVIBORY PANEL oN DRUGS AND MRDICINES.—Ioth December, 194

‘E

0 discuss u to wIﬂch O, otor)' and patont medlc.lneu it is cusential to 1 i
1. Bt-Col S BN, l’ ﬁ D et 5 B B " Ghoeeoutial to Lm Pn::dlsm?ﬂ]lnn} I M.
(Dublin), F-8MF. (Bonga Edine 5 e, S H. Sivkroyd B F BOW . Falrorass, Ksq., M.P.5.

. Dr, B, Mukerjee, D, 8c., F A.Ph.S.~-Cost—Ra. 22 ,000 approximately,

Mr. President (¥he Honourable Sir Abdur Rahim): Sir Zis Uddin.
Dr. Sir Zia Uddin Ahmad: No. 141.
The Honourable Sir Sultan Ahmed: Sir, we are sorry that the 1Tonourable
Member is absent. ’ ]
- Mr, President (The Houourqble Sir Abdur Rahim): The question will be
answered on Monday.
"Major General E. Wood entered the C‘hamber)
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The Honourable Six Sultan Ahmed: Sir, he has come.

Mr. President (I'lie Honourable 8ir Abdur Rahim): The Honourable Member
shouid have been in his seat at the proper time.

Major General E. Wood: 1 apologize, Sir. '

* WHEAT PosITION.

141. *Dr. Sir Zia Uddin Ahmad: (a) Will the Honouw.ble the Food \Iember
please state what was the estimated surplus of “hea.t in the country on the
B1st Margh, 19417

(b) What was the éstimated production of wheat in 1942%

(¢) What quantity "has been estimated to bave been consumed during the
period from April 1942 to January 19437

(d) What is the estimated quantity of wheat now in the country ?

Major General E. Wood: (a) Statistics: are not uvailable of the estmmled
surplus of wheat in the country on any particular date

(b) 100°7 lac tons.

(¢)and (d). Information on which to base such,tstlmutes is not available.

.COMPLAINTS ABOUT CONTROL OF WHEAT IN DELHI,

142, *Dr. 8ir Zia Uddin Aamad: (a) Has the Honourable the Food Member
«drawn the attention of the Delhi Administration to the definite complaints about
the control of wheat in Delhi brought to nom.e during the debates and by
«questions in the Autumn Session 1942?

(b) What action has the Delhi’ Administration taken against such
«womplaints?

(c) Is the Honourable Member prepared to hand over the enquiry to the
Intelligence Department of the Government of India to find out whether the
complaints were justified ?

Major General E. Wood: (1) und (b). The Honourable Member doubtless
refers to certain statements made in the course of the debate on the adjournment
anotion on the 11th Murch, 1942. The complaints were brought to the notice of
the Delhi Administration. The gravamen of the complaints was that for ulterior
motives the official who was then most closely concerned with the distribution
.of wheat supplies in Delhi had not taken effective action to discover stocks
hidden by merchants in the town. In actual fact, & number of raide were
ninde in Delhi last spring, resulting in the production of some 14,500 bags of
wheat and wheat flour. While it is doubtless true that a considerable numker-
«of persons in Deihi of the upper and middle classes still hold stocks of wheat for
their personal use, it does not auppeur at all likely that at this stage any
«considerable stocks still remain concealed with the dealers,

As regards the allegations against the particwar official, the reply is, firstly,
that ever since the first wheat, shortage occwrred in Delhi twelve inonths ago
the authorities have been Ublng the services of the police and the imagistrates
to trac® the hidden stocks, in addition to the services of the official mentioned.
Secondly, much of the informatien which led to the successful »aids of last
spring was obtaimed by the very official who was criticized in the debate.

(¢) There is no occasion for such inquiry as the Honourable Member seems

to contemplate in the last part of his question. ¢
HicH RATEs FOR CONTRACTS FOR CONSTRUCTION OF AERODROMES AT GAYA AND
) NAWADIH. !

'143. *Mr. K. C. Neogy: (a) Will the Honourable the Labour Member please
state whether it is n fact that comtracts for the construction of certain wro-
«dvomes were sanctioned by the, Chief Engineer, Central- Public Works Depart-
ment, originally. at very high rates against which. the Provincial Tublic Works
‘Department was compelled to lodge protests? .

(b) Ts it a fact that as a result of such pro%estﬁ a committee was appointed
to examine these rates, and the committee reduced the rates to about one-
third of what were ggreed upon by the Chief Engineer?

+Answer to this question Jaid on the table, the questioner being absent.
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(c) Is it a fact that the contractors -also ugreed to reduce the rates
correspondingly proving thereby that the rates onginally awarded were
abnormally high? : . . .

(d) If the answer to (c) above be in the affirmative, what actlop do Govern-
ment propose to take against the Chiet Engineer who was responsible for sanc-
tioning the original rates? . )

The Honourable Dr. B. R. Ambedkar: (a) Rates for the construction of the:
aerodromes in question were accepted by Chief Engineer on propossls put.
forward by the Executive Kngineer through the Superintending ngineer.
The rates were high but reliabie contractors were not obtainable for work of
the dimensions required at lower rates at the time the work was started. A.
report was received through the Divisional Commissioner complaining that
these rates were unduly high. - A S

(b) and (c). Almost g month before the receipt of any protests from the
local officers the Chiel Engineer had instructed the Superintending Engineer
to make an enquiry and subsequently deputed his Personal Assistant end.
Financinl Adviser to make a further enquiry. By that time conditiond had
become easier and it was possible to enforce reductions in the rates previously
accepted. As a result some rates were considerably reduced, but no rate was.
reduced to one-third of the .previous rates. The reductions accepted by the-
contractors were nil in respect of certain works, 15 per cent. in respect of main
runway, 30 per cent. in respect of ordinary buildings, and between 80 per:
cent. and 60 per cent. in the case of special buildings. The contractor hus,
however, refused to accept the reduced rates proposed in the case of domestic-
buildings which have therefore been taken away from him and given to another-
contractor at reduced rates.

(d) There is no ca%e for taking any action against the Chief Engineer.

HicH RATES FOR WORKS OF LANDING GROUNDS IN NEW DELHI CANTONMENT.

1144, *Mr. K. 0. Neogy: (a) Will the Honourable the Labour Member please-
state whether it is a fact that the rates for works of Landing Grounds in the
new Cantonment, New Delhi. were sanctioned and awarded at high levels
originally, but later on they had to Le reduced, and the contractors are now
doing the works at these reduced rates? ,

(b) If the answer to (a) above be in the affirmative, why were the higher-
rates sunctioned in the beginning, and under whose.authority ?
~  (¢) What action do Governmentspropose to take against the officers who are-
responsible for this state of affairs? LT

(d) What precautions have been, or are going to be. taken by the Govern-
ment of Tndia to prevent a recurrence of such instances to ensure rigid economy-
in the execution of all such works?

. 'The Honourable Dr. B. R. Ambedkar: (a) axd (b). Three items of works,
viz., (1) Landing Ground, (2) Domestic Buildings and (8) Technical Byildings.
were carried out- in connection with the construction of the New Cantonment,.
New Delhj Linding Ground. As regards (1) and (2) the answer is in the-
negative. . ‘

As regards “3) some ypeduction in rates was effected owing to change of’
specification.

“(e) and (d). Do not arise. -

CeNTrRAL Foop Apvisory COUNDIL.

145. *8ir P.E. James: Will the Honourable the Food Member be pleased!
to state: . ! ,
(8) whether the Central Food Advisory Cduncil has been transferred to:
the Food Department and is still in existence:
(b) what progress it has made in planning on an all-India basis a food'
and fodder productioh programme and in tendering advice witi:
regard to its execution; and

{Answer to this question laid on the table, the questioner being absent.
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(c) if any steps have been taken to make the Council a clearing house
of information and advice for_ all matters relating to food pro-
duetion throughout the Provinces and Indian States?

Major General E. Wood: (a) Yes. —
(b) Following on recommendations made by the Council through its sub-

committee and at its plenary sittings, Government of India addressed all the
provinces to imcrease the food, fodder and vegetable production in the coming
kharif und rabi seasons. ) ) _

Specific production targets have ‘been prescribed for each province in res-
pect of the principal Lharif crops for adoption. The Council also made
proposals for converting town refuse into manure by municipalities of over
50,000 population; recommended steps to correct classification and utilisation
of large areas of land described as ‘‘culturable but not cultivated'’; suggested
improvement of :nachinery for collecting agricultural statistics with particular
reference to the permanently settled areas.

. f(c) Yes. Arrangements are under consideration for the Departments of the
Central Government concerned to advise the Secretary of the Food Council, on
ull important matters concerning the terms of reference of the Council, and
the recommendations made by the Council so as ‘to enable the Secretary to
send to all the members a monthly letter of information and progress.

. 8ip ¥. E. James: May I take it that the Honourable Member at [.resent
is using this Council for the purpose for which it was set up?

Major General E. Wood: That is the intention.

Mr. N. M. Joghi: What steps Government propose to take to make this
Central Food Advisory Council a more representative body?

Major General E. Wood: The Council, as constituted, represent the interests
of the consumers, traders, bankers and the cultivators.

Mr, N. M, Joshi: May I ask whether the Indian labour is represented on
that body? - . -

Major General E. Wood: The answer is in the negative.

Mr. N. M. Joshi: In view of the fact that a large number of consumers
consists of labour, whether Government will ask the authorities to make the
Council more representative of labour and of the consumers.

Major General E, Wood: The matter will be considered.

Dr. Sir Zia Uddin Ahmad: Is it not a fact that only one sided opinion is
expressed in this Council and the consumers are very poorly represented?

C (No answer was given.)

Mr. E. L. 0. Gwilt: On a point arising from the reply, will the Honourable
Member say whether the valuable manure of activated sludge will be distribut-
ed. throughout the country? . .

Major General E, Wood: The Council has put forward a proposal which
i being considered by the proper Department for the training of at least one
officer for each Province and State to be trained in the proper utilisation of
town refuse. The prgposition further goes on to suggest that when the firsé
officer for each Province and State has bean trained, they should continue to
train officers until each Province and State can make use of town refuse of
towns with 50,000 population and over.

Dr. Sir Zia Uddin Ahmad: What is the nature of the training which the
Honourahle Member is contemplating to impart?

Mafor General E. Wood: T am not aware of the details of the training, but
the process is what is called the Bangalore process and the training will take
place near Bombay. The first training class will consist of about 20 students.

Mr, E. L. 0. Gwilt: May I know whether the term ‘‘town refuse’’ covers
activated sludge, beenuse as an agricultural meanure activated sludge is pro-
bably very much better than town refuse.

Major General E. Wood: I regret I am unable to answer that question.

Dr. 8ir Zis Uddin Ahmad: May T ask whether the Honourable Membgr will
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hold training class near a place where food is available or near a place where
food is not available?

Major General E. Wood: The proposal is that when these new sources of
manure become avuiwble, they will be' distributed under the direction and
control of Provincial Directors of Agnculture, .and if necessary at a price
within tHe reach of the cultivator. -

Sir ¥. E. James: May 1 know if the Honomablﬂ Member’ s Depmtment
will look into the matter of activated sludge?

Major General E. Wood: Yes, Sir.

Dr. Sir Zia Uddin Ahmad: May I ask whether the Honourable Member will
consider the advisability of making Delhi as the training centre, because there
is scarcity of food in Delhi itself, while there is plenty of food round about
within a distance of ten miles? Delhi is the ideal place for this training centre.
Will the Honourable Member give up the idea of having this training centre
in Bombay and open one in Delhi?

. Major General E. Wood: The scarcity of food in any place is not necessurlly
related to the need of manure in that place.

Mr. N. M. Joshi: In view of the fact that these next two questions are of
public importance from the point of view of labour, may 1 have your permis-
sion to put them?

Mr. President (The Honourable Sir Abdur Rnhim): You ecan' put those
questions,

The Honourable Dr. B. R. Ambedkar: | have no objection.

Mr. President (The Honourable Sir Abdur Rahim): Very well, the Honourable
Member may put those questions.

IRBEGULARITIES IN CONNECTION WITH APPLICATION OF CHAPTER VI-A OF THE
INDIAN RAILWAYS Acr.

146. *Mr. N. M. Joshi (on behalf of Mr. Lalchand Navalrai: (1) Vhll the
Honourable the Labour Member be pleased to state when the Indian Railways
(Amendment) Act XIV of 1930 came into force?

(b) Is it a fact that in the annual reports of the Conciliation Officer (Rail-
ways) and the Supervisor of Railway Labour, who is an Inspector under the
Act, it has been noted that the same irregularities have continued to be noticed
on the Railways in connection with the application. of Chapter VI.A of the
Indian Railways Act?

(c) If the reply to part (b) above be in the affirmative, has the Conciliation
Officer (Railways) and the Supervisor of Railway Labour at any-time invoked
the aid of penalty provisions of the Indian Railways (Amendment) Act, 1930,
to stop these irregularities? If so, will the Honourable Member please lay a
statement on 4he table of the House giving instances?

(d) If the reply to first portion of part (c) above be in the negative, w1ll
the Honousable Member please give reasons for not enforcing the penalty
clauses of the. law?

(e) Is it proposed to do so now') If not. why not?

The Honourable Dr. B. R. Ambedka.r (a) Section 1 of the Indian Railwayvs
(Amendment) Act of 1930 came into force on the 26th March, 1980. Section 2
came into force on different Railways on- the dates given below :

North Western and Fast Indian Railways—1Ist April, 1981.

Great Indian Peninsula and Fastern Bengal (now Bengal and Assam)
Railwayvs—1st April, 1982.

‘Bombav, Baroda and €entral Tndin and Madras and Southern Mahratta
Railways—1st November, 1935.

Bengal and- North Westerp (now Oudh and Tirhut) Railway—1st October,
1937.

-South Tndian and Rohilkund and Kumaon (now part of Oudh and Tirhut)
Railways—1st_ April, 1940..



STARRED QUESTIONS AND ANSWERS 421

. Bengul Nagpm and Assam Bengal (now part of Bengal and Assam)
Railways—1st January, 1941.

(b) Yes. (c¢) No.

{(d) and (e). It has noi been neeessary to lnvoke the aid of penalty provisions
of the law as it has always been possible to rectify irregularities by administra-
tive action.

- FIELD OF ACTIVITIES OF THE CONCILIATION OFFICER (RAILWAYS).

147. *Mr. N. M, Joshi (on behalf of Mr, Lalchand Navalrai): (a) Will the
Honouruble the I.abour Member be pleased to state whether it is a fact that
-on the ereation of his post the Conciliation Officer (Railways) was posted to
(‘nleutta, to curry on his conciliation actlvltles amongst the group of railways
with headquarters a5 Calcutta ?

(b) Is'it a fact that the office of the Conciliation Officer (Railways) and the
‘Supervisor of Railway Labour has now been transferred to Laliore? Will the
field of his conciliation activities be confined to the group of railways with
headquarters at Calcutta, or to the North Western Railway at Lahore or to
railways with headquarters at both these places, Lahore and Calcutta?

The Honourable Dr. B. R. Ambedkar: (a) Yes.

(b) The hecdquarters of the Conciliation Officer (Railways) and the Super-
vigor of Railway Labour was transferred to Liahore purely as a tempor:iy mea-
sure as & new incumbent to the post was being appointed and the Deputy
Bupervisor of Railway Labour whose headquarters are at Lahore wag holding
additional charge of the post of Conciliation Officer (Railways) and the Super-
vicor of Railway Labour. The headquarters have.now been transferred back to
Calcutta after the appointment of a new incumbent to the post. |

Mr. N. M. Joshi: May I ask whether the Government will consider the
question of extending the funetion of the Conciliation Officer to Railways other
than those whaxse headquﬂrters are in Calcutta ?

The Honourable Dr. B. R. Ambedkar: Yes, T will consider that.

M. President (The Honourable Sir Abdur Rahim): I have allowed these two
questions to be put bv Mr. N. M. Joshi, though. the Honourable Membher, Mr.
Lalchand Navelrai, who gave notice of these questions had not authorised Mr.
Joshi. It is ordinarily the practice that no other Member can put a question
unless the Honourable dember in whose name a question stands has authorised
him to do so. But in the special circumstances of this case, T have allowed
Mr. Joshi to put the questions.

LOOTING OF GRAIN SHOPS BY MILL-HANDS AT DHARLIA.

148.- *Dr. Sir Zia Uldin Ahmad: (a) Will the Honourable the Food Member
please state if it is a fact that the mill hands in Dharlia (Bombay Presidency)
looted the grain shops about the 2nd January, 1943?

(b) What was the cause ol looting the bazaar?

(¢) Wag it not due to the starvatlon caused by the ahsence of food grmns
in the market? .
~ (d) Does this dander exist in all nlnce« where foodstuff is not available?

(e) Ts the Honourable Member prepared to press on his colleagues to take
immediate steps for easing the situation?

Major General E. Wood: (a) to (e). The Gover nment of India are not aware
whether the facts are as stated in the question. TResponsibility for law and
order and for rendering the civil population such assistance as is possible in the
way of foodstuffs rests on the Provincial Government. The Government of
Tndia are aware that there is scarcitv in some parts of the Bombay Presidency
and have alreadv made arrangements for substantial quantities of grain to be
despatched to Bombav from surplus Provinces.

RBCONSTRUCTION CQMMITTEES.
1149, *Mr @Govind V. Deshmukh: Will the Honourable Member for (‘om-

merce be pleased to state:

+Answer to this question laid on the table, the questioner being ahsent.
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(a) the names of persons serving on the o'arious Reconstruction Com-
mittees ; 4

(b) the names of the economic investigators; and

(c) if any final or preliminary reports of these Cowmmittees are ready;. .
and if su, whether these will be laid on the table?

Major General E. Wood: (a) A list of members serving on the fourth Recons-
truction Committee viz., Trade, International Trade lolicy and Agricultural
Policy is placed on the table.

” The first three Reconstruction ‘Committees dealing with (i) Labour and
Demobilisation, (ii) Disposals and Contracts and (iii) Public Works and- Govwern-
ment Purchases are being constituted and the proposed Hsts of representatives.
are placed on the table. '

(b) 1. Mr. M. A. Mulky, M.A., LL.B., M.8c. (Econ.), (London).

2. Dr. 8. Ganpati Rao, M.A. (Hons.), D.Litt. (Madras).

8. Dr. Natara)an, M.A. D.Litt: (Madras). Cos

4. Mr. V. K. Chopra, M.A.

5. Mr. 8. M. Huda, B.A., Dip. in Rural Economics (Oxford).

(c) Preliminary conclusions on one or two topics have been reaéhed, but no
decision has yet been taken as te publication of Reports when ready.

Proposed -Personnel -of Reconstruction Committee 1. (Labour and Demobilisation).
. Representatives of the Government of India.
. The Honourable Mr, N. R, Sarker, Member (Commerce) : Chairman. .
. The Honourable Mr. C. Macl. G. Ogilvie, C.8.I.,, C.B.E,, I.C.8., Secretary to
the Government of India, Defence Department.’
The Honourable Mr. N. R. Pillai, C.I.LE. C.B.E,, 1.C.8., Secretary to the Govern-
ment of Indig, Commerce Department.
. Sir Theodore Gregory, D.S8c., Economic  Adviser to the Government of India.
Major-General H. V. Lewis, C.B.,, C.LE., D.8.0., M.C., Defence Department.
. Sir Guthrie Russell, Director-General, Munitions Production, Calcutta.
Mr. E. T. Coates, C.8.1., C.I.E., I.C.8,, Financial Adviser, Military Finance.
Mr. L. T. Gholap, 1.C.8., Joint Secretary to the Government of. India, Finance
- Department.: i
. The Honourable Mr. H. C. Prior, C.LLE., I.C.8., Secretary to the Government of
India, Labour Department. -
10. Colonel H. W. Wagstaff, M.C., Member, Railway Board.
* 11. Mr. J. Sargent, M.A., C.I.LE., Educational Adviser to the Government of India.
12. Mr. J. V. Joshi, M.A. (Cantab.), Deputy Economic Adviser to the Government of
India.
Representative of the Federation of Indian Chambers of Commerce and Industry.
13. Sir Purshottamdas Thakurdas, C.I.B., M.B.E., Navsari Chambers, Outram Road..
Fort, Bombay. ’
Representative of the Associated Chambers of Cominerce of India.
14, Mr. E. 8. Millar, Attock Qil Company. Ltd., Rawalpindi. .
Bepreeentatives of—
The Bombay. Millowners’ Association. Bombay.,
.16. The Inflian Jute Mills Association, Calcutta.
17. The Employers’ Association of Northern India, Cawnpore.
18. The Indian Engineering Association, Calcutta.
19. The Hindustan Construction Company, Limited, Bombay.
20. The Tata Iron & Steel, Co., 14d.. s
Labour Representatives of Provincial Governments.
21: Commissioner of Labour. Madras.
22. Commissioner of Labour,” Bombay.
Labour Represcntatives approved of by Labour Department.
23. Mr. N. M. Joshi. M.L.A., Model House, 1st Floor, Flat No. A/4. Proctor Road.
Bombay, No. 4. .
24. Mr. Jamnadas Mehta, M.L.A., 40-C., Ridge Road, Malabar Hill, Bombay.
’ Representative of Indian States.
5. 'One Labour representative of the States. )
Proposed Personnel of Reconatruction Committee Il. (Disposale and Contracts).
Representatives of the Government. of India. .
1. The Honourable Mr. N. R. Sarker, Member (Comm.erce) : Chairman.
2. Mr. E. M. Jenkins, C.8.1., CI.E., I.C.B., Becretary to the Government of -India,
Supply Department. . Cos
3. The Honourable Mr. N. R. Pillai, C.I.LE., C.B.E,, I.C.8., Sscretary to the Goyern-
ment of India, Commerce Department. : ‘
4. §ir Theodore Gregory -D.Sc., Economic Adviser to the Government of India.
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5. Sir Gul.lme Russell, Divector-Geneial, Munitions Produgtion, Calcutta.
6. Mr. L. N. Flatt, V.D., Director, Mechanical Engingering, *Railway Board.
7. Mr. Zahid Huuam, C.LE., Additional Financial Adviser, Sugp!y Finance.
8. Mr. le\é Joshi, M.A. {Oantab ) Depuh Economic Advlper the Government
of India.
Representative of the Federation of Indian Chambers of Commerce and Industry,
. 8ir 8hri Ram, 20, Curzon, Road, New Delhi.
Is‘e?reaentatwe of the Associated Chambers of (‘ommerce of India.
10. Sir LBtlamsrd Pratt, Imperial Chemical Industries (India), Ltd., 18, Strand Road..
“alcutta.
Representatives of the Provincidl Governments & Jndian States.
11. Director of Industries, Central Provinces and Berar.
12. Director of Industries, Bengal.
13. Director of Industries, Punjab.
14. One Director of Industries of any State
KRepresentatives of—
156. The. Bombay Millowners’ Auocmhon, Bombay. .
-16. The Indian Jute 'Mills Association, Calcutta.
17. The Employers’ Association of Northern India, Cawnpore.
18. The Indian Engineering Association, Calcutta.
19. The Hindustan Construction . Complny, Limited, Bombay.
2. The Tata Iron & Steel, Co., Ltd.
21. The Tanners’ Federation of Indis.
Proposed  Pcrsoniiel of Reconstruction Committee 111,  (Public Works and Goverament
Purchases). o :
Representatives of the Government of India,
. The Honourable g N. R. Barker, Member (Commerce) : Chairman.
.. The Honourable Mr. H. C. Prior, C.ILE, 1.CS, Seeratarv to the Government of
India, Labour Department.
. Slr Theodore Gregory, D.Bc., Economic Adviser to the Government of India.
8. K. Kirpalani, I.C. 8.. Joint Secretary to the Government of India, Bupply
Dep.'u tment.
Mr. W. H. Dean; C.ILE., M.C., 1.8.E., Chief Enginecr and Rent Controller,.
C P. W. D., Labour De rtment.
Mr, T, 8. Sankala Aiyer, C.LLE,, Financial Oomn'msloner, Railways.
. Brigadier R. M. W. Marsden, M.C., Deput.} Engineer-in-Chief. Engineer-in-Chief's -
Branch.
8. Mr. A. C. Turner, C.LLE.,, M.B.E,, 1.C.S,, Additiona! Secretary to the Govern-
ment of Tndia, Finance Depmtment.
9. Mr. A. R, Thomas, B.S¢., (Eng.), I.8.E., Secrel.ar\ Central Board of Irrigation. .
10. My, J. V. Joshi, M.A. [Cantab], Dcpuhr Economic Adviser to the Government .
of India.
Representative of the Federation of Indian Chambers of Commerce and Induatry.
11. Mr. Kasturbhai Lalbhai, Pankore’s Naka, Ahmedabad.
Representative of the Aasociated Chambers of Commerce of India.
12. Sir Henry Birkmyre, Bart., Messras. Birkmyre Brothers, 8, Clive Row. Calcutta.
If«prcsmmrwe of the Indian Institute of Engineers, Cdlcutta,
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~13. Mr. B, R. Kagal, B.E., M..E, M.R. San. 1., Land & Development Officer, Dalhi
Itcprescntative of the lrrigation ‘or the Public Works or the Electricity Departments of

14. Bind. -, 17. Assam.

15. Bihar. ' 18, United Provinces.

16. Orisea. . -

hepresentatives of—

18. The Indian Engineering Association, Calcutta.
0. The Hindustan Construction Company. Limited, Bombay .
21. The -Tata Iron & Steel Company, Limited.

22 The Associated Cement Companies. Ltd., Bombay.
23 The Delhi Improvement Trust, Delhi

Other Representatives.
24 A representative of the Public Works Contractors. .
-25. A representative of any Siate,

frm.mlm‘mu of Reconstruction Committee IV. (4a ot Preaent (,'ommnd)—('f’rae?c Interna- -
tional Trade Policy and Agricultural Poliey).

Representatives of the Government of India.

1. 'Fhe. Honourable Mr. N. R, Sarker, -Member (Commerce) : Chairman.

2. The Honourable Mr. N. _R. Pillai. C.I.LE., C.B.E, I.C.S. Secretary to the.
Government of India, Commerce Department. )

3. The Honourable Mr, C. E. Jones. C.8.I., C.LLE., 1.C.8., Bectetary to the Govern--
ment of India, Finance Department.

4. J. D. Tvson, C.B.E., 1.C.8.. Secretary to the Government of India, Dopart-
ment of Education, Health & Lands,

5. Bir Theodore Gregory, N.8c., Economic Adviser to the Government of Indig..
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6. Mr. A. C. Turner, C.LLE,, M.B.E., 1.C.S., Additional Secretnry to the Government

of India, Finance Department.
8ir Hugh Raper, Member, Railway Board. .
" Mr. J. V. Joshi, M.A. (Cantab.), Deputy Economic Adviser to the Government of

India.

o~

Reprcsentatices of the Procincial Gurvernments.
8. Director of Industries, Bombay.
10. Directar of Industries, Punjab. =
11. Director of lndustries, Madras. -
12. Director of Indusgries, United Provinces. \
Ttepresentatives. of Stales. v
13. Secretary to H. H. the Chancellor, Chamber of Princes
14. A representative of Hydwerabad.
15. Secretary, Development Department, Mysore. )
Representative of the Imperial Cquucil of Agricultural Hesearch.
16. Mr. P. M. Kharegat, C.1LE., 1.C.8., Vice-Chairman. =~ - .
Lepresentative of the Board of Scientific and Industrid Research.
17. Dr. Sir 8. S. Bhatnagar, ‘0.B.E., Director. -
‘ Representatives of the Chambers: of Commerce.
18. Mr. G. L. Mehta, President, Federation of Indian Chambers of Commerce &
Industry, New Delhi. S '
Mr. G. D. Birla, Memher of the Committee, Federation of Indian Chambers of
Commerce & Industry, New Delhi. )
The Honourable Mr. R. R. Haddow, President, Associated Chambers of Commerce,
Calcutta. .
Mr. W. K. M. Langley, Associated Chambers of Commerce, Calcutta.
. B Other Representativea.
Sir Swetachalapati Rama Krishna Ranga Row Bahadur Varu, K.C.LE., Rajah or
Bobbili, Bobbili, District Vizagapatam.
Kumararajah Sir Muthiah -Chettiar, Madras.
Mr. B. S. Dabke, Bombay.
8ir Abdul Halim Ghuznavi, M.L.A., Calcutta.
The Honourable Mr. Hossain Imam, Gayas.
R Sjr Frederick James, M.L.A., New Delhi.
. Sir Tracy Gavin Jones, Director, Muir Mills Co., Ltd., Cawnpore.
. Sir Chunilal B. Mehta, Bombay.
. Sir George Morton, O B.E., M.C., DPresident, Bengal Chamber of Commerce,
Calcutta.
My, K. C. Neogy, M.L.A., New Delhi.
. The Honourable Mr. P. N. Sapru, Allahabad. .
» . Sir Zia Uddin Ahmad, M.L.A., Vice-Chancellor, Muslim University, Aligarh.
PLANS FO®R PROTECTION OF AGRICULTURISTS FROM SLUMP IN PRICES AFTER THE WAR
+150. *Mr. Govind V. Deshmukh: Will the Honourable Member for Com-
merce please state if Government have thought out plans to see that the
agriculturigts get a fair return for their produce after the war and have not to
suffer on account of slump in prices? - . -

Major General E. Wood: This subject was considered at the first meeting of
the Reconstruction Committee 1V—Trade, International Trade Policy and Agri-
-cultural Policy—held in Mdy 1942 and a Sub-Committee on Agriculture has
ibeen set up to consider the post-war problems of agriculture. The Agrieultural
‘Sub-Commiittee of the Consultative Cowmittee of Economists is also examining._

e questions '
DESIBABILITY OF TRANSFER OF INDIAN APPEALS FROM His MajesTy 1N CouUNCIL
. T0 FEDERAL COURT. -

‘151, *Qazi Muhammad Ahmad Kazmi: (a) Will the Honourable the Law
Member please state if it is or it is not a fact that due to war conditions
litigants are feelig considerable difficulties in instituting - and prosecuting
:appesls to His Majesty in Council? :

(b) Is it or is it not a fact that among other reasons, due to the great
_distance of India from the Courts of His Majesty in Council, the expenses of
appeals to that Court are much greater than they are or can be 'in any’ Courts

in TIndia?
(c) Ts it-or is it not a fact that the Courts of His Majesty in Council are
overworked and the normal period for the decision of appeals there is from four

to five years? :

pe BRRNRRRE B 2 8 8
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+Ansver to this qne‘stion laid on the table, the questioner being absent.
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- (d) Is it or is it not a fact that there is not sufficient work in the Federal
Court of India to keep the Honourable Juwdges of “that Court bus) during the
normal working days of the year?

(e) In view of the expenses and delay in the decision of appeals by His.
Majesty in Council, do Government propose to consider the advisability of
bringing to the notice of His Majesty in Council the necessity for putting
gection 206 of the Government of India Act, 1935 into force? If not, why not?

The Honourable Sir Sultan Ahmed: (a) to (d). The estimate of the normalk
period in part () is, I think, excessive, but 1 have no general desire to con-
trovert the suggestions which the Honourable Member evidently intends to,-
convey.

(e) The question is under correspondence with the Secretary of State and T
am not in & position to make any further statement at this stage.

i Muhammad Ahmad Kazmi: How long is this correapondulce going to.
last? . Can the Honourable Member give me some idea?

The Honourable Sir Sultan Ahmed: [ would suggest my Honourable friend
to go tn the nearest astrologer.

Qazi Muhammad Ahmad Kazmi: Is it l:l\el\ to finish before the end of the-
war or will it continue even after the war?

The Homourable Sir Sultan Ahmed: The answer is the same.

DESIRABILITY OF INTRODUOING LEGISLATION REGARDING SPECIAL CRIMINAL COURTS..

152. *Qazi Muhammad Ahmad Kazmi: (a) Is the Honourable the Law
Member aware of the contents of the Ordinance No. IT of 1942 creating Special
Criminal Courts, issued by the Governor General?
~ (b) In view of the provisions of section 72 of the Government of India Act,.
1919, regarding the duratiog of such an Ordinance being only six months, do
Government propose to consider the advisability of bringing legislation on the
basis of that Ordinance, before this House?

The Honourable Sir Sultan Ahmed: (a) Yes.

. (b) Ordinancg XTI of 1942, was made during the period specified in scction
3 of the Indian and Burma (Emergency Provisions) Act, 1940, and by virtue of
sub-section (8) of section 1 thereof, section 72 of the Government of India Act,
az set out in the Ninth Schedule to the Government of India Act, 1935, has
effect in respect of Ordinances made during that period as if the words 11npnsmg
the six-memth limitation were omitted. The question, therefore, does not arise.
TERNITY WELFARE AND CHILDREN’S HEALTH ARRANGEMENTS.

{163, *Mr, Amarendra Nath Chattopadhyaya: (a) Will the Honourable
Member for Education, Health and Lands be -pleased to state the number of
children born every day in India? Have the Government of India any arrange-
ment to look after their health? _

(b) Will he be pleased to state the number of deaths of children every day
in India? Have Government gmade any arrnngement for checking this death
rate? If so, what?

(¢) Fow manv maternity institutions are there in India, province by province,
{n which free lving-in accommodation is provided? How many *doctors and
nurses are employved simply to look after the expectant mothers and newly-born
children?

() What arrangements are there for maternity welfare and children’s hen]tl
in rura] areas?

Mr. §. H. Y. Oulsnam: (a) to¥(d). Such information as is readils available
to the Contrel Government is contained in the annual reports of the TPublic
Health Cominissioner with the Government of Tndin which are in the library of
the House. Public Health, hospitals and registration of births and deaths are
the respaneibility of I‘;'o-.-'im*ia\l/%wg;nmenfs,

UININE Posrrion.

't164. *Mr. Amarendra Nath Chattopadhygya: (a) Will the Honourable

Member for Education, Health and Lands. please state if it is a fact that

t Answer to this question laid on the table, the questioner being absent,
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India produces 100,000 pounds-of quinine yearly?- 1f so, is this quantity suffi-
cient for the use of Indian populace? 1f not, what is the general deficit? How
much quinine is imported aunually for use in 'India and what Was the quantity
imported in 1939, 1940, 1941 and 1942?

- b) Is it a fact that Government hud some quantity of quinine in stock at
ithe end of 1939? If o, what was the total quantity and how was this extra
stock distributed and utilised?

(¢) Is it not a fact that the supply of qumme has fallen short and has
been causing great hardship in treating malarial fever in India?

(d) What was the rate of death per 1,000 per year due to' malaria in 1941
and 1942 and what was the rate before ths war?

(e) Have the Government of India tried to find out any substitute for quinine?
Tf not, bave they approached any Ayurvedic or Yunani physicians for finding
-out any proper substitute? Is there any research work in hand to find out a
proper substitute?

(f) Did the Honourable Member get any offer from any Ayurvedic physician
for any such substitute? If so, does the Honourable Member propose to accept
the offer to get a substitute at the earliest opportunity? If not, what are the
Teasons?

Mr, 8. H. Y. Oalsnam: (z) The annual productlon of quinine in India is
about 90,000 lbs. The normal annual consumption is about 210,000 lbs. A
statement showing the imports of quinine from 1988-39 to 1941-42 is laid on
the table.

(b) The amount of quinine in the possession of the Government of India at.
‘the end of 1939 was 90,000 lbs. The stocks have been included in. the common
pool of Central and Provincial stocks from which allotments are made to Pro-
vincial Governments.

(e) It is a fact that quinine supplies are insufficient to meet requirements
for the treatment of all cases of malaria in the country.

(d) Deaths from malariz are .separately recorded only in siw Provinces and
the 1941 figures are avsilable for only five Provinces. The reported death rate
in those Provinces In 1941 was 8.1 per thousand of population in urban areas
and 8.9 in rural areas. Statistios for 1942 are not yet available. The corres-
ponding rates for 1938 were 8.2 and 10-6.

(e) T would invite the Honourable Member’s attention to the answer to his
question No. 105 of the 24th September, 1942 and to the Supplementary Ques-
tions and answers arising from it. Government have not approached any Ayur-
vedic or Unani physician and have not instituted any new research work but
they have made arrangements for supplies of atebrin; a drug which is recog-
nised by the medital profession as a remedy for the treatment of malaria.

(f) Yes Government are prepared to investigate the properties of the alleg-
&d remedy if samples are supplied or the formuda is given. .

*  Statement Showing Imports of Quinine. :
1938-39 . . . . . . . . . . 100,208 1bs,

193940 . . . . . . . . . . . 83,023 s,
104041 . ~. . . . . . . . -, 2937241
104142 . . . . . ... . . . o83877Mat

THE RATLWAY BUDGET—GENFRAL DISCUSSION.

Mr. President (The Honourahle Sir Abdur Rahim): General Discussion of
the Railway Budget Under Rule 46, I direct that the time limit for speeches
on this occasion should be twenty minutes, accordmg to the ueual practice,
but the Government Member will have forfv-ﬁve minutes or more, if necessary.

Mr. T. Chapman-Mortimer (Bencal: Furopean): Sir, in the becinning of
my remarks, I should like to refer to what the Honourable the Member for War

* includes 190.000 1bs. imported by Government.
+ includes 110,000 1bs. imported by Government.
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Jransport had fo say on the subject of the splendid work done by all grades of
railway servants during the last extremely difficult year. - 1 should like to puy
a tribute on behalf of this Group to what these mén lhave done for India and
India’s war effort. During July to December, it was my misfortune to have to
travel & good deal on business. Now, Sir, we all know that thes: months were
the most difficult months of last year. can say from 1ny own personal
«experience which was shared also by Indiun friends of mine with whom 1 made
these journeys that we received the most unfailing consideration and assistance
from the railway service officials. In that connection, Sir, we heurd a great
deal about the delays that”have occurred in railway travel nnd more especially
the delays that occurred at that time. I should like - to quote one or two
instanceg from my own personal experience. One was on an occasion when,
owing to-the breakdown of an electrical machine in Caleutta, the signal appara-
tus at Howrah Station was out of action for a cpuple of hours and our train
started, in consequence, one hour late. On the way to Bihar where we were
going we made up time and arrived only about half an hour late. 8ir, T suggest
tha} is a remarkable tribuie to the way in which the Railway employees are
doing their work in these difficult times. ‘

Coming to the Budget itself and to the financial proposals- which are related
to it, I am sure that to the much hurassed tax-payer the news of this Budget
will come with a sense of feeling of great relief—relief that such considerable
aid will be.forthcoming to general revenues and relief also that rates and fares
have not had to be enhanced. Dare we hope that this‘may mean that these
have now reached a war-time peak and that in post-war years” early attempts
will be made to revise these in a downward direction for the telief of industry
and of the passengers who use the Railways?

Secondly, Sir, the impression you inevitably draw from the study of this
Budget is the encouragement it must afford to the general finaneial policy of Gov-
ernment and in particular to its Defence l.oan policy. It is one more proof to
my tind of the soundness of that policy and of how easily the” Honourable
the Finance Member is going to get all the monev he requires-at the very
cheap rates he has offered for his loans, and I am sure that Defence Loan
Committees all over the country will take heart from this Budget.

Thirdly, we welcome the very large contribution that is forthcoming for the
general revenues and the judicious balance that the Honourable the .War
Transport Member and his financial advisers have secured. In their allocation

« of the balance they have adopted a fair division of the enormous surplus as

between the needs of the revenue, the needs of the tax-payer and the needs of

the Railways themselves. .

With regard, Sir, to moré detailed points in thd Budget T should’ like to draw
the attention of the House to the capital position of the Railways. T find
that in 1935-86 the Capital-at-charge was 754'11 crores. In 1942-43 it is
770°24 crores notwithstanding the addition to capital during the current year
of some 15 crores, on account mainly of the purchase of various Railways.
Now, 8ir, T am sure that the House will agree that these are
most remarkable figures - and . show the extraordinary sound position
in which the Railwavs find themselves at this time. Tn a period of some seven
years to have increased the capital-at-charge by no more than 15 crores and
at the same time to have ncquired major railwav systems is, T suegest. a very
remarkable achievemént. The Reserve fund which according to the exnlanatory
memorandum of 1939-40, the last pre-war budeet, was shown fg be nil. will by
the end of the coming vear amount to no less than mine and a half crores.
Wa on these Benches are verv glad that the Honourable Member for War
Transnort hag decided to allocate ro large an amount as eight erores odd to the
Reserve Fund- And this ficure of nine and ja half crores. it ghould be noted.
in ardived at after the tramsfer from the Rererve Fund of Rs. 680 crores to
the Depreciation Fund. Then, Sir, in the Depreciation Fund account. which
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"Mr, T. Chapman-Mortimer. ] ‘ . -
was circulated to Honourible Members, 1 find that the opening bulance of
1941-42 was Rs. 86,60,72,000. The closing balance of the current year according
to the revised estimate would be Rs. 82,19,93,000. Thus the out‘:standmg Joan:
which was due to the Depreciation Fund will have been fully repaid by the end
of the current year and an extra sum of 8 crores added to the fl.{nd. That is
despite the noratorium which had relieved the Railways from haging to refund
their debt in this respect.

Fourthly, the Railways during the current year have finally paid off the
unpaid contributions to General Revenues which under the old 1924 Convention
they were bound to pay. Again taking the pre-war figures available to this
House, we find that the amount of these unpaid contributions in 1989-40 was-
84'70 crores. Today it is nil; while with regard to the current yegr, in addi-
tion to the repayment of thése old outstanding debts, the Railways will have
made a further contribution which, together with the debt payment, amounts -
to 2013 crores. In the coming year out of the estimated surplus of 36 crores,
it is proposed, under the suggested revision of the Convention, that general
revenues should receive no less than 27 crores and that approximately 9 crores
will be placed in seserve. B8ir, we on these Benches thoroughly approve of this
proposal but reserve a more detailed comment for a later stage.

It will be evident, Sir, from what I have said that we have moved a very
long way from the days when Sir Otto Niemeyer wrote: ‘‘the position of the
Railways is frankly disquieting’’—he was writing on the 6th of April, 1986—
““The position 13 frankly disquieting. It is not enough ta contemplate that
within five years time the Railways may merely cease to be in deficit.”’. We
have moved, as I say, a long way from a time when so distinguished a financial
expert as Sir Otto Niemeyer could write in these terms of the Indian Railways;
so that today, so far from merely clearing their deficit, thex are contributing
36 crores by way of surplus, part of which will 2o to General Revenues and
part to Resetve. From what I have said, T think it will be clear to Honodrable
Members that T consider the financial position of the Railways extraordinarily
satisfactory and I feel sure that Government themselves must be very happy
and the Honourable Member in charge in particular must count himself an
extrnordinarily lucky man that he is able at a“time of high prices due to the
war to present so favourable a budget to this House. '

But, Sir, while congratulating the Honourable Member on the satisfactory
results which the Railways show T should not like it to be thought that we on
these Benches are necessarily completely satisfied. We hope he will “keep
it up,” to use the popular advertising phrase we see so .often today, and that
he will continue to rontribute 8 crores to Reserves and continug to make a
generous contribution to general revenues. For to the extent that he ig able
to do these two things, he will gecure future benefit, as well as immediate
benefit, bath to the general taxpayer and to industry. Industry will benefit
because if substantial reserves are there, they will be ready to meet the large
replacement costs that will inevitably arise in the post-war years. Secondly,
reserves will make it possible, or may make it possible, for-the railways in the
difficult post-war vears to lower freights and fares: and thirdly, these reserves-
provide in a sense a cushion against post-war depression. By that I mean this:
that in so far as the railwavs have cash available, they are able to assist the
heavy industries and more particularly those most affected by a period of post-
war depression. Wherens if they do not have strong reserves, they would be
forced to repeat the appalling poliey that followed the last Great War and the
depression of 1929 {o 1931, by which policy the railways only increased the
difficulties with which industry was already faced. 8ir, that is why we on these
benches very strongly feel that Government must do all thaf they can to
strengthen railway reserves in thdse prosperous years. We should also like to
say that in our view the policy of Government with regard to dearness allow-
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ance und grain shops,—whick will provide not merely grain but also other
essential commodities at reasonable rates to their workers,—is u policy which
we wholeheartedly support and endorse. We also support the policy of charging
so large & proportion of the expenditure that results from cyclone damage,
tlood damage and sabotage, to general revenues rather than draw substantially
-on reserves for such purposes. It is'only right that in the case of dumage done
by sabotage and floods the present should bear the greater part of the cost
so incurred. » .

The wagon position, Sir, we feel is disquieting. We appreciate what the
Honourable Member has said with regard to what is being done to improve
matters and we .do recognise that a very great deal has been done to improve
the wagon position. At the same time, Sir, we are not altogether satisfied that
the figures which show itcreased mileage per wagon—per ton mile—is of
necessity a matter upon which the Honourable Member can congratulute him-
self. For example, is it u desirable thing that, at a time when the pressure
for wagons and locomotives is so great as it is today, piece-goods should be taken
‘hundreds of miles from-Ahmedabad to Indian States and kept there until a
convenient  time arrives to send them out and realise higher prices for the goods
80 held up in Native State? Sir, that is the sort of thing that has led to vour
increased mileage, and I am not at all sure that it is a matter upon which-we
can offer you any congratulstion. The same remark also applies to sugar, salt
and to foodstuffs generally. At the same time, wo do realise that the railways
have done a very great deal to catch hold of people who are doing that sort-of
thing, and we hope you will, again ‘‘keep it up’’ and catch a few more and
stop them from such unsocial practices, which are, partly at least, the:cause
.of the very serious rise in prices, for which the poor in this country are suffering
50 ‘much today..

It hag been suggested hy some of our Members, and mostj of us agree with
it, that where wagons have been held up by consumers, more severe penalties
:should be imposed. In that connection, Sir, I should like to inform the
Honourable Member of a case which came to my own knowledge in the course
of business in the last few months, where a certain firm in Caleutta which
received wagons kept them for over a month before the coal was discharged into
storuge places. So that kind of thing should be stopped, and whether it is
best stopped by forcing them to unload their coal within n ceptain specified
period after arrival in their sidings, or whether it is best done by increasing
penalties, is a matter that we should like you to consider.

Finally, Sir, I should like to say a word very briefly about the rolling stock
programme. We on these Benches agree wholeheartedly with the programme
which Government has set befove it. The programme involves an expenditure
of some eight crores on locomotives and boilers, 34 crores on wagons, and so on.
‘We consider that these replacements of rolling stock and locomotive power at
this time are extremely necessary, both with a view to maintaining the efficiency
of the railways and to preveriting a very acute situation arising in the subsequent
yeurs. We therefore support the programme which Government have outlined -
in their capital programme for the coming year.

Dr. Sir Zia Uddin Ahmad (United Provinces Southern Divisions: Muham-
madan Rural): 1 congratulate my Honourable friend, the War Trunsport
Member on the Jucid manner in which he has presented the mest prosperous
budget éver since the separation of railway finance from general fifiance. The
prosperity no doubt is mostly due to war conditionsibut it is-very gratifying
that the railway administration in spite of enormous demands on its resources.
and the difficulties of renewal and supply, has discharged its obligations in &
most admirable manner. The responsibilities of railway transport have
immensely increased on account of the shortege of petrol, and I confidently hope
that our Indian railways, ~f which we are so proud, will cope with the continuous

increasing demands during war time. .
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Sir, 1 want to discuss two problems during the Budget debates. The first

is the financial policy and the second is the administrative machinery for Indian

railways.

Now the present situation is exceedingly helpful. As my Honourable friend
is an expert business man, he will probably be uble to appreciate the financiul
difficulties and administrative problems which 1 shall lay before him. The issue
before us—and I think we vught to decide it is whether tlie railways should be
run as a business concern or as u service of public utilily. The Honourable
Member’s predecessors were all 1. C. S. officials and they treated the railways.
as an administrative Department of the Government of India and vested
even their subordinate servants with powers of arrest, which nobody would
contemplate doing in a business concern: but when it came to treatment of
the subordinate staff, they treated them as if they were employed in a business.
concern and the right of appeal was practically denied to them. So this
Department was treated sometimes as a State Department and sometimes nis a
business concern, just as it suited the administration. It is now high time
that we have u clear understanding in our own mind as to how the Railways
should be treated. ‘ ‘

JIf we are to treat it as a business concern, then the Rnilwznys should be
deemed to be owned by the Government of India and the Railway Board may
be regarded as a Board of managing directors: ‘the capital here is not subscribed
by the shareholders, but 1t is borrowed by the Finance Member on the security
of the Government of India: the Finance Member acting as a broker charges
one per cent. commission, and thus Railways pay one per cent. mare than the
bank rate of interest; and this is fixed by the Convention of 1924. It therefore
follows from this that the Railway Board should pay ordinary income-fax,
super-tax and excess profits tax; but thev are exempted from these taxes and
they have made negotiation under the Convention of 1924, handing over a certain
portion of their surplus profit to the general revenues, and thev keep their
accounts in a manner which as I shall show later on is an evasion of income-tax.

If, on the other hand, we treat this as a concern of public utility, main-
tained for the public benefit, then it is not a money-making concern for enriching
shareholders and managing directors. In this case, the railways may. be
deemed to be owned by the people, administered by the people and run for the
benefit of the people. The losses or profits must be borne by the people of
India and should consequently be debited and credited to the general revenues.
The separation is only a matter of convenience and is of great help in the
fixing of the rates and fares. In the South African Railways, rates and fares
are so fixed that the railways do not show large surpluses or abnormal deficits.
Our Railways, although they exist for public utility, increase the rates and fares
under the old dictum ‘‘Charge what the traffic can bear”’. We must judge the
Indian railway administretion on the theory that it is a service of public utility,
Is it desirable to build up s reserve to an unjustifiable extent at a time when
every penny should be utilised for the successful prosecution of the war?
According to the Budget now hefore us, a reserve of Rs. 98:58 crores has been
accumulated under the heads of what might be called ordinary and denreciation
reserves. There are two reserves, which I shall discuss later on. These two
reserves amounted to Rs. 58'78 crores two vears ago, and only Rs. 25-15 crores
before the war; so that during the war they have increased their reserves from
25:14 to 98-83 drores. :

About this depreciation reserve fund, I have been repeatedly drawing atten-
tion that this present system of depreciation resérve should be abolished ns
early as possible; and my reasons, which T have given previously and some of
whieh T shall repeat now, are ag follow. One is, and T quote from mv book:
*'the Depreciatiod Reserve Fund should now be abolished, for the reasons given
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in 1875 itself for abolishing depreciation: it is unfair to the railway
Administration ' and to railway employees, as by including contribu-
tions to the reserve fund under the working expenses under the false name of
depreciation, we show an artificial deficit. The operating ratio is increased,
which is a slur on the administration, and it results in retrenchment and reduc-
tion and cut in salaries, not because there is a real deficit but an artificial deficit
created by wrong higher finance’’. That is one of the reasons 1 have given,
that if you set aside under the depreciation fund, a fund under the name of
depreciation reserve fund, it is rather unfair. .

Secondly, there is no country in the world that has adopted this system.
We are the only country in the whole world, isolated, who have adopted this
practice of building up a depreciation reserve fund. I am speaking with
authority and with knowledge. I may tell you that I have before me all the
figures for the last twenty years, since the separation of railway finance from
general finances. During these twenty vears we have put down Rs. 251 crores
under the head of depreciation reserve fund. Out of this we have spent about
167 croreg for renewals and replacements, and have a reserve of about 84 crores
still. From the experience of these twenty years, we see that we have been
depositing at the rate of 123 crores in this particular fund, while our expendi-
ture for renewals and replacement is only 8% crores; it therefore seems desirable
that only this 8} crores should have been provided under this. heading, and the
remaining 4 crores ought to have been under the head of Reserve. I see no
advantage in maintaining two reserves—one under the name of ordinary reserve,
and another as depreciation reserve. : ‘

The next thing is, how is the depreciation to be calculated? They have
adopted a novel formula, that depreciantion is equivalent to one-sixtieth of the
capital at charge. There must be some common sense in figures also. The
word ‘common sense’ is a peculiarly English word—there is no corresponding
word for it in German, Trench or any other European language. I 'attended
lectures in Germany and there they called it ‘Englisches common sense’ but
there is no word in Germaan language for it: similarly in French. there exists
no word and the French express the idea by ‘the word ‘common sense des
Anglacis’: sometimes people have asked me to define common sense and I have
suid that its definition can be of the same manner as the definition of mind
and wmatter: what is the definition of mind? No matter. What is the defini-
tion of matter? Never mind. This is the best definition which our philosopher
the .Finance Member would give. The same thing applies to common sense.
But we understand what it means, never mind for its definition. The depre-
ciation is taken as ¢1/60th. Why not 1/59th? Is it because sexagesime scale
was used by the Greeks and Arabs in all calculations or for any other reason?
Why not 1/61. I love a prime number. My Honoursble friend may like a
composite number, but this is exceedingly artificial and there must be some
basis of calculation. '

I looked into the basis of calculation carefully about two years ago when }
was writing my book, and they said that they took up the life of the engines,
the life of this part, the life of that part, and so on, but
tHey omitted the fact that after the life of the. engine is finished its value
is not reduced to zero, it will still have some value left, but that value has
been omitted. Now, our experience of 20 years during which we have had good
time aud bad time, has shown that we require about Bs. 8} crores per annum
for rcplacement and renewal, and this sum only ought to be provided and not
one-gixticth of the capital at charge. This reminds me of another calculation
about the price-of a boot.. If, vou put the depreciation at 1/60th of the capital
at-charge, what would be the depreciation of a pair of boots which I purchased
for Rs. 20 and resoled it about four times and each time T spent Rs. 5 for re-
soling? I will now have to deposit in the depreciation fund 1-60th of not Rs. 20
but of Rs. 40, which is.unfair. This method of calculation at 1/60th ofs the
. : e . B2
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capital-at-charge is exceedingly arbitrary. 1 request the Honourable Member
to consult the Auditor General and his colleague, the philosopher und financier,
and he will find that the busis of calculation of his depreciation is wrong and
peeuliur only to this country. Drovide in the Budget ohly the actual amount
whicp is required for renewal and replacement which wilj be about 8§ crores.
This sum may slightly fluctuate.

The Honourable Sir Jeremy Raisman (Finance Member): Would not the
Hanoarable Member’s argument lead to the coneclusion, because for the tirst six
montbs be would not have to re-sole-his shoes, there was no necessity to make
any provision for shoes? ' )

Dr. Sir Zia Uddin Ahmad: I am sorry that this is not the finance of the
Railway Departinent. They, put in the depreciation fund from the moment the
money is advanced by them, not from the moment when they begin to use it.

1 should like the Honourable Member to consider this particular aspect, whether
weo should not follow the practice of other countries and keep for renewul and
replacement oniy that amount which is actually required. I can understand one
particulsr thing. namely, that during war time it may not be possible to get
all thpse engines and various other material from Europe. In that case you keep
th:s amount of replacement which ought to have been spent in the year 1942-43,
to be spent in future years. This can be done as has been done in many institu-
tions—namely, that the expenditure which was really voted for this year has
bean carried on to be spent after the war.

The Honourable Sir Edward Benthall (Member for Railways and War Trans-
port:. Should not that policy apply to other assets besides locos and wagons?

Dr. Sir Zia Uddin Ahmad: Yes. I am talking only about replacement ahd
renewal. Whatever replacement which you wanted to have now but could not
be got this current year—it seems desirable that that amount should be set
aside for the particuler year when these things become available. That is sll
I wans. . 1 -
8ir Muhammad Yamin Khan (Agra Division: Muhammadan Rural): That is
what is beiug done now. '

Dr. Sir Zia Uddin Ahmad: I am given to understand by a member of the
Railway Standing Finance Committee that this practice is being followed. I1f
that is 87, that is all what is required and nothing more,

Again, we should set saside in the.reserve fund only the amount which is
necessar; and not build up indefinite reserve. What is the amount required?
The Wedgewood Committee recommended a sum of Rs. 50 crores and thought
that that would probably be enough for the reserve fund. I go a little bit further
and say that reserve should be equal to the expenditure one year, that is,
from Rs. 75 crores to even 90 crores. After this amount has been set aside,
waatever surplus is made, it should be transferred to the general revenues. When
we are contemplating a reconsideration of the convention of 1924 we should note
that railways are not mere business concerns. They are public utility services.
‘We should set aside only a certnin amount of reserve, and any sum that accrues
over and above thal maximum reserve should go entirely to the general revenues
for ths prosecution of the war. It is not right to accumulate an amount which
is more than necessary, becausef after all, the Honourable Member has received
the money on nceount of war conditions. The money has been earned on account
of the priwrf‘muﬁ which we are suffering, and it seems desirable that the Railway
Tsepartmens should hand it over to the war funds, and if this is done, our taxes
would be, oroportionately diminished, and in that way it comes back practically
to s, )

Before T 4urn tc the.second question of administration let me again appeal
to th: Henourable Member to seriouslv consider the question of the position of
ths denreciation and reserve funds and examine what other countries are doing
and follow their practice, because, after all, every other country is not
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lacking in financial vision and why should we follow a practice which has
not been followed so far anywhere else. I will give you a book on what is called
the stutistics of International Railways where all these particulars are given.

Now, let me take up the question of administration. Unfortunately this
has been mixed up with the question of Federation, and 1 do not like that the
question of railway administration should be mixed up with the question of
Federation. I do not like that the authority which will'administer the railways
should be responsible to Parliament ; I think it should be responsible to the Indian
Legislature, and the authority which will administer the railways on our behalf
as u public utility service should be created by the Indian Legislature and it
should be responsible to the Indian Legislature.

Mr. President (The Honourable Sir Abdur Rahim). The Honourable Mem-
ber’s time is up.

. Dr. Bir Zia Uddin Ahmad. I will take up this question on another occasion.

Mr. Jamnadas M. Mehta (Bombay Central Division. Non-Muhammadan
Rural). If huge profits were a matter on, which we should congratulate the trans-+
port servide of the country, then certainly the Railway Department deserved
those congratulations. But I um afraid those profits are unhealthy. They ure
taken out of the poverty of the people, and entirely belie what Sir Willisn

‘Acworth said that a tax on transport is vicious. That you should, after making a

provision for every outgoing, make a profit of Rs. 36 crores is an unhealthy sign
and not a matter for congratulation, and it is definitely due to the burden on the
poor t» a very great extent. The House knows that in 1936 rates and feres
were raiscd quite unnecessarily. Again they were raised, again they were raised, .
and for four times in the last six years rates and fares have been more or less
increased once in two years, and it is at least the income of Rs. 10 crores from
these increased ratee and fares which is responsible for this surplus. Why de
thay waut it? If they do not-want it for running the railways, then why do they

“g> on taxing the people,—Rs. 10 crores which is entirely unjustified by the state

of the railwav finances? ‘ .
Of course, being a monopolist, there being nobody here to check them and
Members generally being more anxious to bother themselves about
third class passengers’ grievances than about anything else, the Rail-
way Board has been able quietly to take whatever it wants to the great detriment
of the poorer people. In this huge food crisis, what should have been the duty
of the Railway Board? When food was not easy to get and, if you got, it was
too costly to buy, as it still is, in a crisis like this nothing should have ‘stood,in -
the way of thq Kailway Bourd coming forward to transport certain articles of
food free. That is the kind of service to which my Honourable friend, Sir
Edward Benthall, should have referred but although he agrees to the principle
that it is not money but servicé{hut counts, there is no service but there is

money only. If service counted, thi%€n crores of extra revenue from the poor
i

12 NooNw,

passengers and those who use the railvays for transporting goods is an entirely
unwarranted burden which the Railways should never have placed on the public.
In addition they should have carried the main articles of food entirely free.
What does it matter? After all, we are one. We are a State organisation.
We are working for the people and for the State and when you have plethora of
money and the food situation is so extraordinarily difficult, the Railway Board
should have been the first to come forward and say that certain articles of food.
I don': sav all. will be conveyed free. What a magnificent impression it would
have created? What positive proof would it-have supplied to the people of the
considerat®™ whict the Railway Board feel for them! My Honourable friend,
Sir Edward Benthall, rightly deseribed that service ought to be the goal and
not profits but quite the reverse is being pursued. I would very much welcome
even now « change in the policy in the matter of rates and fares and that the
increases cf 1986-37 should be aholished and eertnin articles of food should be
carried from one end of the country to the other free. Some people will trv to
show that this is a very crazy idea but in a crisis like this, when the people are
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the backbore of the war effort, there.is nothing crazy which you do in their
interest. I know all these so-called financial and business considerations but
there is no need for applying them in the circumstances which I have stated.
On the other hand the extreme socialistic Russian principle should apply. The
food of th: people shall be carried free. Nothing would have been lost. The
Railways would not have become bankrupt. To that extent, therefore, there i
not 80 much scope for congratulations as for regrets and I think that an entirely
different policy should have been pursued in the mgtter of railway policy.

Very rightly compliment’ has been paid to Sir Leonard Wilson and his officers
and men for the splendid service they are rendering to the® war and to the
trade and the public during this time of extraordinary strain. I can bear testi-
mony and I can honestly say that every word of that compliment is fully deserv-
ed. 1 have seen the Chief Commissioner working at night till very late hours,
coming to his office .very early in the morning and there is hardly any hour of the
day and few hours of the uight when he is not dealing with one or the other
of the important railway problems which are crowding day after day and multi-
plying beyond anything that was ever expected. Sir Leonard has been carrying
this burden over his shoulders during the war in a muagnificent mannper and
therefore we echo the compliment which the War Transport Member has paid
to hiru. The compliments paid to the men are also very warm and sincere and
I thank the Ruilway Meniber for thut unequivocal testimony to the loyvalty und
devoticn to duty which six or seven lakhs of railway men have shown during
these three years of strain and which, we hope, they will continue to show in an
increasing manner till the end of the chapter. He will permit me to say that
with such o compliment he should at least have satisfied himself that these six
Iaklbs of men get their food and that they do not go hungry, that their wives and
children do not wait for food*which never comes and that the railway system
does n:t become a huge organisation of slave labour at the point of the bayonet
under th: various legal provisions during the war. He cannot leave the job, he
cannot get enough food and that, with 36 crores lying about! Have you ever
seen 80 much starvation in the midst of so much plenty? The Railway Board
have got 86 crores .of rupees but they cannot feed their men. In fact, they have
ceased ty think about it. 1 am very sorry to say that they fired the last shot
in August and cince then they seem to feel that everything has been done and
nothing remains tc be done and all the representations that we have made since
August till the last week have received no response. In fact the tactics of the
Railwsy Board are dilatorv and they have exasperated 'the starving millions
who constitute the railway employees and their families. That the people in the
Transport, service, who are second in importance only to the soldiers, should be
considered so.lightly when their food is concerned, is baffling to me both on the
grounds of humanity and self-interest. '

Why age the Railway Board inviting trouble when their labour has been so
content evaa with the very small modicum of the dearness allowance they have
got? Let it not be imagined by the Railway Board that what thev have given
represents anvthing more than bare 25 per cent. or even less than the actual
cost of living. The August cost of living was 168; since then it has increased
to 205. Let metell the House that the Bombay Labour Gazette index numbers
ar2 no longer reliable hecause it is stated in the body of these figures that so
far as rice and onc or two other artitles are concerned, no market rates are avail-
able. Therefore, they only contain the actual reported market cost in Julv.
Therefore, 205 is not the real figure, ns the cost of rice is not reflectéd in the
index number of the cost of living of the Bombay Labour Gazette, and the
‘Bomibay Labour Gazette figures have been admitted to be 25 per cent. wide of
the mark in the wrong sense,swhich means that they are lower than the real
rise in the cost of living. Therefore, the real rise in the cost of living today
must be somewhere near 250 and not 205. Now, if 150 is the number of points
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by whicli the cost, of living bas wisen, just see what we have got. We get
Lis. 10-8-0 highest.  Aguinst 130, Hs. 10-8-0 is the amount we get, which means
that if 1 was getting a salary of Bs. 4, I am getting completely compensated
because Il ts. 10 represents 150 rise, that is, 250 as distinet from 4. So, it comes
to 102 and 150 ond 4 and 10. So, unless the man is getting a salary of Iis. 4,
he cannut get adequate con-:pensation under this scheme of dearness allowance,
aud the higher my salary the lower is my' compensatiop of Rs. 10-8-0. Sup-
posing 1 ar1 eurning Rs. 50, then Rs. 10-8°0 is 20 per cent., us against 75 which
should b> the risc.  And this bogey of inflation where the poorest are concerned
is entirely unscientifie. 'Why should these Jearned gentlemen try to mislead «
very well disposed House, I would say, into a state of mind where they ure
threatened that if the worker is given food there will be inflation? That is a very
strunge thing, that if the worker gets food, there will be inflation. Therefore,
-in order to honour the theory of inflation, the worker should starve. This is an
extraordinary state of mind which they know is not justified, but they use it with
tiresome reiteration. The Honourable the Finunce Member made it fashionuble
last yeur and T thought it would at least in some degrees receive the quietus.
but 1 find that its recrudescence is even more violent now. I am simply sayving
that todav's dearness allowance, accordmg to the rise in the cost of hvlm_.,, in
fully ]ushhed and no inflation \ull arise so far as those who are living on the
margin of starvation are concerned. ‘That has been spoken ad nauseam in
London by the Economirt, has been quoted in that Journal and has beén sup-
ported by the High Court Judges that so far as the humblest are concerned
mobody should be pulled down the abyss of starvation in the name of inflatidn.

The Honourable Sir Jeremy Raigman: Does not the Honourable Member
admit thut in so far as the goods cease to become available or become available
in smaller quantitiee, the cost of living index is vitiated?

Mr. Jamnadas M. Mehta: It is not at least so far as the people who are living
on the border-land. It ceeses to be a problem of human regulation of social
life as against the supposed economic theory. If you tell me that my economie
theory must survive even if the workers starve, then T am pointing out that that
is not necessarv. T entirely agree that a man, who is buying two saries for his
wife and is now onlyv able to buv onc because of the rise in the cost of living,
shou!d not get compensation. I am entirely of opinion that a man who is.
naving two journeys to the hills in the course of the vear should not be com-
pensated for not being able to go to the hills at all, but if a man cannot get rice
or 'if hiz children cannot get even rags to wear and yvou sav that if vou
give him demmess allowance inflation shall set into motion, I cannot
agree. That is all T am saving..' I am not disposed to challenge the whole
doctrine of inflation. Tn fact, I do agree with it but with this reservation. I
now hope that the Honourable the War Transport Member will make & state-
ment of what his intentions are, about the dearness allowance because the workers

-have got so exaspernted . .

Mr. President {The Hm*ournb]e Sir Ahdur Rahim): The Honourable Member
har exceeded his time-limit. ’

Mr. Jamnadac M. Mehta: Shall 1 ﬁmsh in two minutes. Sir?

Mr, President (The Honourable Sir Abdur Rahim): No. The Honourahle
Member must conclude his speech now. .

Mr. Jamnadas M. Mehta: T have nothing else to sav except that T hope the
Honcorable the War Transport Member will make a stntement on the Govern-
meant attitude ar to the courre of action thev will take about the dearness allow-
HNCS,

Sir Abdul Halim Ghuznavl (Dacen cum Mvymensingh : Muhammadan Rural):
My, President, 8ir, T offer my warm congratulations to mv esteemed friend
Sir Fdward Benthall. T have known him for at least 15 wears. Honourahlé
Members of this House mas not be aware of the fact that he wns one of the
biggest commercial magnates of Clive Street in Caleutta. He has sncrificed

'much to serve us and to serve this country by accepting the post which he is
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holding now; a right man has been selected, if T mdy say so, for the right

place. The Honourable Member for Wur Transport has, according to the

tradition of his predecessors, presented a Budget which is characterised as a

‘prosperous Budget'. Prosperous it is, with a spectaculer surplus; but at what .
cost” As Mr. Jummnadas Mehta hus said, at the cost of the sufferings and
sacritices of millions of people, that follow in the train of a war of this dimen-

sion. I do not for a moment suggest thut the Honourable Member is responsible-
for this war: but I should make it clear that the prosperity of his Budget is dne:
entirely to the war. 1 am glad that he had the frankness to admit that the
prosperity is only illusory.

Now, Sir, 1 want to place before this Honourauble House threze points that
were mude out by the Honourable Sir Lieonard Wilson in the Council of State.
The Honourable the Member for War Transport did not give us in his apeech:
anything about these three points which were raised by Sir Leonard in the
Council of State. :

Sir, the first point that he made out in his speech in the Council of State
is this: He said that while charges for transportation have been increased in
respect of certain commodities, charges for military traffic have remained un-
altered. Sir, the military traffic constitutes sbout fifteen million tons and is
about 15 per cent. of the total traffic. It is difficult to conceive why charges.
for military traffic should not be increased corresponding to the increase in the
charges of other cominodities. In war finance the cost of military traffic horne
by Indian Railwuys is part and parcel of the contribution that India makes.
towards the war. By charging less in the book-entry for such military traffic
Indin’s contribution is misrepresented by concealment of a certain expenditure
on military transport to the extent they are undercharged now.

The Honourable Sir Edward Benthall: We do not charge less.

Sir Abdul Halim Ghugnavi: You have increased the charges for other
commodities but vou have not so increased for military transport. That is how
vou nre charging less for military trausport than the others. This, I am ufraid.
will uffect India udversely when the question of the allocation of war expenses
between His Majesty's Government and the Government of India is  finally
taken up. That is the point which I want to inake out. You have got tremen-
dous transport of commodities other than military commodities and military
transport. You are giving the benefit of lower charges to the military which
will ultimately tell against India’s contribution towards the war in terms of
ensh. There you ure deceiving us in this respect. :

Now, Sir, the second point is this, und this is more important than the first.
Sir Leonard has stated in his speech in the Council of State that there has.
been a reduction in capital by 180 lakhs as a result of rolling-stock sent abroad,
and 42 lakls ax a result of 42 miles of Branch Lines dismantled. We have had
that reduction in the capital ‘'of 160 lakhs on account of rolling-stock sent out
and 42 lnkhs on account of 42 miles of branch lines dismantled which also has
been sent abmond, Now, Sir, while Indin has pgiven away this rolling-stock
and lines at the original cost of these less the corresponding depreciation—what
is the result >—India is now called upon to replace these by importation at costs
which are entirely disproportionate to the old costs owing to- thie exigencies of
the present situation.

Mr. N. M. Joshi (Nominated Non-Officinl): There you are right.

Sir Abdul Halim Ghuznavi: Look at the trick. We are selling these thines
when we should not sell,—when Government themselves need them and when
we want them ourselves—at a cost which prevailed 20 vears ago less -depreein-.
tion of the ten or twenty vears. Sir, is this fair to India? FEquity demands
that the ‘price charged for such rolling-stock and other incidentals exported or
sold shofild bear relation to the cogt of replacement that India has to bear now.

Now, T come to the third point. The Honourable Sir Leonard Wilson dis-
closed in his speech in the Council of, State that militarization of the Bengal
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and Assum and certain sections of the East Indian, Bengal Nagpur, Madras.
and Southern Mahratta and South Indian Railways involves an expenditure of
less than a crore, which suin represents only half the cost of militarization, the
other half being borne by the War Department. Now, Sir, equity demands.
that this” allocution of militarization expenditure shall be berne entirely by the
War Department, because it constitutes an expenditure which is India's con-
tribution to the Defence expenditure, What is the idean behind allocating it
arbitrarily between the Railways and the War ‘Departinent on a fifty: fifty
basis? I will now turn to certain vagaries of the East Indian Railway Manage-
ment in dealing with caterers and granting monopolistic catering contracts. -At
a meeting of the Central Advisory Council for Railways held at Delhi on the-
18th March, 1940, the Council made certain recommendations in regard to the
granting of catering contracts and licences to caterers. The primary recom-
mendation was thut the railway authorities should always act in c6nsultation
with the Local Advisory Committee. Another recommendation was that where
hnew contructors or vending licensees have to be selected, preference should be-
shown to those resident within the area to which the contract relates. This.
recommendation will be found on page 5 of the Advisory Council Report of 1940.
"Barly in February that vear a Resolution was tabled by Dr. Siv Zin Uddin
Ahmad. Many Honouruble Members condemned the E. 1. R. General Mana-
ger for his arbitrarily dealing wjth caterers. I should like to draw the pointed’
attention of the Honourable the Member for War Transport to the statements
made on the floor of the House by my Honourable friend. Mr. Akhil Chandra.
Datta, and by myself contained in the TLegislative Assembly Debates, Official
Report, Vol. 1-1940, pages 179 and 180 and 181 respectively. In that speech, 1
pointed out that the General Muanager of E. I. R. seemed to be having a great
faney for Ballabhdas Eshwardas. I would also like to draw the attention of
the. Honourable Member to the assurance in this respect given by his predecessor
on that occasion contained on page 197 of the same Volume.

Now, Sir, during the December air-raids on Calcuitta, the Hindu Refresh-
ment Contractor at .the Howrah station suffered the same fate as that of any
other restaurant in that city when some of their labourers fled. The General
Manager took that opportunity to straightaway throw him out and to appoint in
his stead, quite arbitrarily, of his own sweet. will and pleasure, Messrs.
Ballubhdas Eshwardas.

Mr. N. M, Joshi: What else can the General Manager do if the Contractor
had fled awny? _

Sir Abdul Halim Ghuznavi: The Contractor did not run awny. Tbhe refresh-
ment rooms was there, but the hotel servants had run away. The Local Advisory
(‘ommittee wus not consulted, nor did the General Manager ture to see that the-
other recomimendation of the Central Advisory Committee for Railways, that
local men should be given preference, was observed. The contract was not given:
to u Bengnlee. The Contractor prayed and appealed und said that his shop was
all through open and that he was only short of labour. but that nevertheless he:
carried on. He also submitfed that if he had committed any mistake,. he might
be forgiven for once. -But nothing doing.

The.  Honourable Sir Edward Benthall: Did Messrs Ballabhdas Eshwardas
supply laubour to carry on, when they took over?

Sir Abdul Halim Ghuznavi: No, thev have not yet taken over. The order
is that the present contractor should” quit by the end of February. There is no
question of Messrs. Ballabhdas Eshwardas being able to procure labour. My
Honourable friend, the Member for War Transport, if he reads the debate, will
find who this Ballabhdas Eshwardas is. He wi]l learn what the facts are. He
,will learn the whole history. This may is the favourite of the General Manager,
F. T. Railway. .

Now, Sir, T should' like to sav a few words about the punishment that is
meted out to us for travelling by E. T. Railway to Delhi. Travel T must,
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because I huppen to be a Member of various Committees and for that there is
a special punishment meted-out by E. I. R. Since the recent political’ disturb-
.ances in the country’ started on 9th August, practically all railways, execpt the
E. I. R., have published thgir time table, owing to the changes that have been
necessary in the running of trains. The last published time table of the
E. I. R. is May 1942 which I possess here. Not after that. Very well, I have
no grouse about that. The running hours cause the maximum inconvenience
to passengers. I will deal with two of their most important trains which run to
Delhi. According to the last published time table, ufter the cancellation of the
Restaurant car attachment, the Toofan Kxpress left Howrah at 13-82 hours
arriving Delhi at 16-30 hours the following afternoon and Delhi Mail left
Howrah at 18-05 hours arriving Delhi at 21-80 hours the following day, thus
doing the journey in 27 hours und 274 hours rekpectively. After the.dislocation
of traffic owing to sabotage etc., the trains had necessarily to slow down and
.according to advertised timings, the Toofan Express wus to leave Howrah at 20-30
drours arriving Delhi at 6-15 hours on the third day and the Delhi Mail to leave
Howrah at-21-00 hours arriving Delhi at 6-50 hours on the third day, thus doing
the journey in 838-45 hours and 33-50 hours respectively. But since the recent
air-raids on (alcutta, the Toofan Express and the Delhi Mail take 87-15 hours
and 86-20 hours respectively. The Toofan Express leaves Howrah at 17-00
hours instead of 20-80 hours and just fancy, where are the passengers kept all
these 83 hours without even amenities for food. These 3} hours are wasted on
the way to Burdwan. From Caleutta to Burdwan it is 67 miles and this journey
used to be done previously in 1} hours. Now, it takes 3} hours because it is
only from Asansol the previous scheduled timing is to be tuken up. This is
the punishment to the passengers on account of the air raids on Calcutta. The

railway authorities cannot adjust themselves to this.  The snme thing happens
to the Delhi Mail.

Sir Hugh Raper (Government'of Indin: Nominated Official): Did the
Honourable Member say they could not adjust? _ )

Sir Abdul Halim Ghugnavi: They do not adjust. They will not adjust. It
is absolutely foolish to keep the train waiting 3} hours and take the old timing
from Asansol. 1 have just brought this to the notice of the Honourable Mem-
ber for War Transport. If he likes, T can explain it to him further. They can
easily run the train to proper ‘timings suited to the passengers, but they do not
do it; they are callous as regards passenger service. The .General Manager of the
E. I. R. has no respect for Indian public opinion. . .

Sir, I have received a telegram from the Indian Mining Federation which I
desire to bring to the notice of the Honournble Member. The telegram says:

. ““Honourable Member’s statements in reply to Mr. K. 'C. Neogy’s question show average
five hundred wagons daily short supplied 1942, compfred with 1941, resulting over thirty-
six lakhs tons less coal despatch Stop. Coal wagon position still’ worse current months
reatting adversely on large number small collieries stop. Committee strongly urges Govern-
ment to takerimmediate steps to incrcase number of available wagons for coal loading and
also to earmark daily before other allotments at least three hundred wagons for loading
domestic fuel and coal for small industrics not on war works such as flour oil rice mills etc.,
supplied mostly by second class colheries stop coal output already dangerously low com-
mittee apprehends if steps not taken atonce further drop would necessarily follow with
disastrous results due to forced restriction of cutput and closing down large number second

class collieries for nonsupply of wagons resulting coal production much below country’s
requirements.’”’

Then, Sir, Seth Sunderlal Daga, who is unfortunately not here today, and
who is the President of the Marwari Chamber of Commerce has asked me to
piace one matter before the House. -

Mr, Ptesident (The Honourable Sir Abdur Rahim): The Honourable Mem-
‘ber's time is up- ’

Sir Abdul Halim Ghugnavi:, Sir, I will take one minute more.

The Marwari Chamber of Commerce has drawn my attention to section 77
«of the Indian Railwayvs Act. Thqy went to amend section 77 in order that the
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period of limitation shall run from the date the claimant is informed of loss
or damage or overcharge instead of from the date of consignment. 8ir, I close
my speech. ¢ “ :

Mr. Frank R. Anthony (Nominated Non-officiul): Sir,” 1 have very many
questions and grievances to submit to the Honourable the Member for \Var
Transport. In the comparatively short time at my disposal 1 shall have -to
-8queeze uy many of these problems as possible, and I would usk the indulgence
-of House if I sesm to double my speed of speech.

1 would like, first of all, to congratulate the Honourable Member on his
‘Budget speech in which he paid a tribute to the wonderful response of the ruil-
way workers throughout the country and 1 feel that this tribute and the grati-
tude of GGovernment to railwaymen throughout the country cannot be over-
«emphasised. 1 do not exaggerate when I say that but for the loyalty and the
-devotion to service of the railwaymen throughout the country the wheels of the
war riachinery and of .the war industry in this country would definitely and
inevitably have come to stop. 1 would also like to endorse the opinion of
Honourable Merber who just paid a tribute'to the Honourable the Member for
War Transport. In Sir Edward Benthall, I believe, we have the right Member
‘in the right place, and, I also believe that in him we have a real friend of the
‘railwaymen, one who is doing his best amd his sympathetic best to help and
:assist them wherever possible. And that is why I feel sure that the appeal 1
‘intend to make to the Honourable the Member for War Transport will not fall
«on deaf ears. ' .

I huve recently concluded a very extensive tour, Sir, of Bihar, Bengal and
‘Eouthern India, and I have visited practically every railway centre in thtse
provinces. The points 1 am raising are grievances, substantial and real griev-
ances, against the railway administration which T hope the Honourable Mem-
ber will meet and redress. They are points and grievances which I have collect--
ed not as the result of isolated instaneces but they are grievances based on the
general desire of the men and needs based on the general needs of the railway-
™en.

The first point with which T shall deal is the unfortunate and the unusual
«wlussification of certain persons on the G. I. P. Railway: “They are known as

‘temporary-permanent drivers.  Allow me to assure the House that this unusual -

«claseification is not of my making. It is a classification which seems to have
no meaning at all and it is, T believe, peculiar to the G. . P. Railway. An
:anslysis of the conditions of these temporary-permanent drivers cannot but lead
to the conclusion that not only is it an unhappy classification but the conditions
aunder which these persons are living are equally unhappy. It seems to he a
classification,—a meaningless and self-contradictory . classification,—specially
-evolved in order to secure the maximum ofwork for the minimum of remunera-
tion T should like to enforde my point hy an illustration. For instance, we
‘hav2 what is known as temporarv-permanent goods drivers on the G. 1. P.
Railway. These men are usually required to work for inanv vears in a temporary
caraeity working on passengers and mail trains. They are nof confirmed as
passenger or mail drivers. Thev are not civen the allowgnces and the wnge
of pagsenger or mail drivers. They are only given the wage of a gonods driver
in spite of the added responsibilitv and the more onerous type of work that they
are required to do. T cannot cenceive, Bir, of a more dubious anfl a more
torturous nrocedure for extracting the maximum of work and responsibility from
people and at the same time of denvine to them the allowances and the wages

which they have earned and to which they should be entitled. both in law and -

in morality.

The next point T wish to emphasise is the invidious and the erroneous svstem

of ranking which is adopted by the South Tndian Railwav with reeard to those
emplovees who have volunteered for and afe enrolled in the Tndian Corps of
Fngineers. This system of ranking is entirelv different from the system pre-
sailing in all the other Railwavs and T might mention for the reassurance of the



440 , LEGISLATIVE ASSEMBLY [197E FrB. 1943
[Mr. Frank R, Anthony.] )

Honourable the Transport Member that it will not cost the Railways a single
penny 1uore if this sysiem, adopted on the South lndian Railway, is brought into
tiue with the system obtuinng on the other Hauways. 1 shall enforce my point
by an illustration. .For instance, you have men like the Locomotive ULrivers
and the Station Mésters on the South lndian Rallway, who are classified as
ordinary sappers. Their contemporaries and equals on the other Railways are
given Warrant Officer ranks and in many cases they are given Officer ranks.
For instunce, on the Madras and Southern Mahratta Railway a Station Master
is often ranked as a Captain. He is invanably ranked at least as a Licutenant.
His brother on the South Indian Railway is an ordinarj Sapper. . I um not
basing my plea on notions of false pride or prestige but the position, ‘to say the
least. is highly anomalous and invidious. These two Railways arc.physically
contiguouss You have got a man on the running staff of the Madras and South--
ern Mahratta Railway, he meets a man of equal status, perhaps a man of supe-
rior status on the South Indian Raillway, and the man on the South Indian railway
has to click his heels whenever he méets him, and the system on the South
Indinn Railway is also destructive both of discipline and efficiency. These men,
like the locomotive drivers and the Btation Masters, particularly the Station
_Mausters. havesto control large statfs : they have to enforce efficiency but when
they knock about, as they do today, in uniform as ordinary Sappers, ranked as
equals with their most menisl subordinates how can you expect theu to main-
taia the efficiency, and command the respect which they would have commanded
but for the present militarisation.

"The next problem, Sir, and it is a burning problem, is the problem of over-
work. 1t is & problem which is-particularly noticeabje on the East Indian and
the G. 1. P. Railways. I quite appreciate the fact that under emergent wur
conditions there is bound 1o be an inevitable dislocation of railway work and
of railway tume of work. And may 1 eay, Sir, on behalf of the subordinate
staff that these men are not in any way inclined to shirk their work. They ure
prepared to do their bit and to do more than their bit, and to do that with more
devotiou even than the railway ofticials. But, Sir, when a man is required to.
work for more thar & maximum period of 12 bours a day you are asking him to.
do what is physicully impossible.  The rules and the provisions governing ruail-
wuy work lay down that the maximum period of duty should be up to 12 hours.
And when a mun has stoked or driven an engine for 12 hours, 1 submnit, he has
reached the saturation point of physical exhaustion. A railway official sitting
in his office, driving a quill and closed behind khas tattis may not be able
to appreciate this fact and that i8 why inspite of representations made by me,
the administration is still enforcing over-work on a very wide scale. The men
are being compslled to work above the maximum period of duty. They would
do it willingly if they could, but they nre being contpelled to work 20 to 22 hours,
and in one case on the East Indian Railway, a man was compelled to work for
84 hours. And when these men, because they were ‘completely exhausted in
mind, body and soul, asked for their rest, to which they are entitled by the:
rules, they were punished. Yes, 8ir. T can cite instances of men who have been
charge-sheeted to show cause why they should not be dismissed becnuse ther
huve asked for rest after doing 16 fo 20 hours work. T eannot conceive of any
more ungrateful, any more humiliating and any more soul provoking way of
dealing with your most loyal workers—workers who have stood by the adminis-
tration in season and out of season: workers who have given you the maximum
of work not onlv in their civilian cnpaecitv, but who have given vou the most
onerous and the most dangerous military service. Then are vou being fair to
the public when vou ask these men to work beyond the limits of physieal endur--
ance? Are vou fair to them and to the passergers, whose lives are entrusted
to their care? Again, Sir, although these men voluntarily, and in manv cases
they ard driven to, work beyond the maximum perind of duty prescribed, there
ie no provision in many instances for giving them a single anna extra for the work
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that they are doing. Take the case of goods drivers on the G. 1. P. Railway.
These men are paid according to the wieage system. Owing to the dislocation

-of traflic 1t takes on an average for a goods driver of the G. 1. P. twice or three

times as long to perform a journey as compared with pre-war timing. So that,

* instead let us suy of doing 100 miles in 12 hours, he performs that in 24 ox 30

hours. He either does that voluntarily or he is "driven to do it. He is still
pud’ according to the mileage he has dome. I would appeal to the Railway
Member to evolve some system.to compensate these men for the tremendous
burdens that are imposed on them.

Another most urgent and vital need of the railway man on all the Railways
today is the need for a dearness allowance. I know, Sir, that this request will
be resisted on the ground of financial impracticability. ~ But the Honourable
Me.uber has told Us that railway earnings have risen beyond all expectstions.
In the last war when conditions were, 1 believe comparatively not more difficult
tha 1 today, there was an ail round increase of wages. 1 know, Sir, the Railway
Member will reply that there has been the grant of a dearness a‘lowunce. but
this has been restricted to the very low paid staff. I make a plea for those who
are getting Rs. 100 and Rs. 500 a month. When you look at my figures you
m:y xay that these people will be able to manuge if they tighten their belts.
But this plea to tighen one’s belt is in many instances not only a thoughtless put
a fatuous plea made by people who are earning between Rs. 1,000 and 3,000. a
month They do not know what that involves. For them the tightening of

- one's belt merely means the reducing by one hole of the size of the wrapper

arround their month]y deposit.

Maulvi Muhammad Abdul Ghani (Tirhut Division: Mubammadan): If the
Honourable Member speaks with such speed, how is the reporter to report his
speech?

Mr. Prank R. Anthony: 1 am trymg 10 put in twice as much in the time
allosted to me.

As I was saying, Sir, to speak of people tightening their belts is not only
dangerously facile but is futile. If you analyse conditions, you will find that a
‘man earning Rs. 200 to 250 a month on the railway is compartively worse off
than those styled as menial employees. The menial employee used to get, let
us say, Rs. 16 before the war. With the dearness allowance and other allow-
ances now granted to him, he hag probably doubled his wage. But these people
ir the lower wage brackets to whom 1 refer get absolutely ng allowance. On the
other hgnd what are they faced with? They are faced with increased income-
tux, with surtax, and surcharge increased conservancy and water taxes, and they
are ia addition being asked by an unsympathetic railway administration bn
some of the Railways to pay increased house rent. These people huve on an
average three or four childrert to educate. They are having to meet an increas-
ingly high cost of educational expenditure, in addition to meetmg the minimum
expenditure for their families on food, clothing and toilet requisites. These
people, who are earning Rs. 200 to 250 a month are, in the face of a tremendous-
ly increased cost of living, finding it difficult, if not impossible, to make both ends
meet.

‘And yet, Sir, in spite of these financial burdens which are oppressing the
railwaymen, we find the railway administration steps in and while refusing to
give them a desrness allowance, adds to their burdens. I refer, Sir,"to the in-
crease of house rent imposed on the running staff of the B. B. & C. 1. Railway
as from 1st Octoher, 1942. These people are occupying bungalows whose origin
is lost in the mists of nnfiquvh These house: were built when labour was
perhaps paid in terms of cowries. The railway administration hons.re-imbursed
itself over and over again for capitul outlay from the rents it has” charged rail-
wey employees for the past manv yvears. Yet for some inscrutable and quite up-
justifinble reason the railway administration has increased these people’s house
rent. You deny to these people, who are entitled to it, & dearness allowance.
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and by these obvious wetuods you extract u dearness allowance, s0 to speuk,
on bDeuall Of the rauwuy admiustealion. lheré cun lever be any justiication

tfor this. .

Another point which 1s causing the most intense heart-burning and justitiable
resentment 1s the biocking ot promotions by the system of extending the ser-
vice of those who huve reacbed the age of supersnnuation.  Sir, st the rulway
wanis particularly to supply a haven tor its "'old crocks' why not superannuw:e
therw and re-employ shem as additional stuff, instead of giving themi extensions
of service and thereby blocking the promotion of those who have been working
for meny years and who are thereby entitled, as a matter of right, to ask the
radway for their legitimate promotion. Some of these men on whose behalf I
speak have given you 20/25 years service. Some have only two or three years
mwore of service to do. , They expect their promotion and the emoluments conse-
quent on that promotion. But what do you give them? You deliberately put
befor: them s blunk wall beyond which they cannot go. Instead of giving them
the promotion and encouragement, they have earned you offer them a cup of
gall. You have extended the service of these old crocks for the duration of
the war and what is to happen to those who have only two or three years more
of service to do? You deliberately make them stagnate in their present posi-
tions without a hope of any increase of emoluments. While you plead you
cannot incur corumitments financially in extending the dearness allowance, yet
by extending the service of these crocks in the higher wage brackets, what do
you do?” You are deliberately incurring unjustifiable financial commitments
because for the next two or three ygars you will be paying these men the rgilway
contributions to their provident fund: you will be paying them thousands of
ruvees by way of these contributions to provident fund and you will also be
paying compound interest on these contributions. The whole position is not
only unjustifiable but really quite indefensible.

Finally, Sir, I shall deal very briefly with the question of appeals from rail-
way men. I hope to elaborate this position at some future date on the parti-
cular Resolution which is to come before the House. May T say here that while
therc may be provisions in the Railwavs for appeals, these provisions tend to
remain illusory? And I do not care who argues it, vou cannot argue vcur way
out of it. The officials do this because they believe they are maintaining the
izzat and prestige of their administration. And so while you have these provi-
siong for appeal, may T say that the railway administration definitely frowns
on, and .discourages, any attempt on the part of the men to secure redress?
If, the men attempt it, they are immediately branded as insubordinate, they are

immediately singled out for victimisation. This is the curse of -~ the
Railways throughout India—victimisatjon. Men are afraid to
appeal because they know that if thev appeal, even if their appeal succeeds
because they hdve an unanswerable case, they will be branded, they will be
victimised, thew will be hounded by the railway administration. T can give
you not one but scores of cases where the men are suffering silently rather than
court the danger of appealing, because they know that if they appeal they will
_be victimised, branded for the rest of their career, even hounded out of service
or kept down permanently. :

I mnke an-earnest appeal to the Honourahle Member and the Railway ad-
ministration. These grievances that T have put forward are real grievances:
they are grievances that vou ean. if vou will, redress: and T appeal for the
redresz of these grievonces an behalf of the raillwavmen not only as their
friend, but also n« a friend of the administration because hv redressing their
grievances and fulfilling their needs, von will be establishing more satisfying
conditions of service. And the hest workers are the antisfied workers. '

Khan Bahadur Misn Ghulam Xadir Muhammad Shahban (Sind Jagirdars
and Zamindars:  Tandholders): Sir. Gandhiii may fart or cease to fast.
Honournble Members mayv come or go. But the Government of India goes on

1 rpm,
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for ever in its old old traditions. Much was.expected ‘of Sir Edward
Benthail, but his surroundings have proved too much for himm and he has
simply followed in the wake of former Memnbers in,charge of his portfolio;
another surplus budget has been presented for railways and still the samne “old
handicaps and lack of common amenities for passengers 'persist. We have been
told to thank our stars that the situation is not. worse than it is today and that
our fate probably is not worse than thut prevailing in the ‘grest United States.
of Americu. In spite of a fat surplus—tat according to the Government of
India themselves—not only has there been no improvement or amelioration of
the lot of passengers they have been put to still greates disadvantages and
difficulties. Reduction In passenger tramn service, we are fold, amounts to a
saving in train miléage of approximately 87 per cent. of the pre-war figure,
That is that. The Honourable Member has told us categorically that he can
offer no hope at all of any improvement in comfort or speed in passenger travel..
Thank God he has not at least told us that it would be well nigh impossible
to have any passenger traffic at all in the near future. I would like to enter-
u caveat ngainst the systematic under-estiination of the revenues of the rail-
ways. KEven at the risk of my being styvled a bore, I have to give some figures.
in this connection. '

The estimated surplus in 1989-40 was 2.13 crores, the revised estimates.
were 8-16 crores, while the actuals came fo 4-33 crores. ‘For the year 1940-41,
the estimates of surplus were computed at 8-29 crores, the revised eslimates.
at 14.59 crores, while the actuals came to 18-48 crores. For the year 1941-42,
the estimates of surplus were arrived at 11.88 crores, the revised estimafes at
Rs. 26-20 crores, while the actuals amounted to 28-08 crores.. The estimates
of surpius for the vear 1942-48 were put at 27.59 crores, and we are now told
that according to the revised estimates it would be 86-8 crores. . The Transport
Member has estimated for the coming yvear a surplus of 36-04 crores. If tradi-
tion favours Sir Edward Benthall, he might. indeed be called a Lappy man.
But apart from individual happiness, this serious lacuna in estimating receipts
and expenditure should be put an end to. Further the recent surpluses are-
uot indeed real surpluses in the proper sense of the term. To a large extent
this is a book entry; from one pocket of the government, funds are transferrad:
to another pocket. We are told that serious maldistribution: of food is the
chief ‘cause of the present food situation rather than any substantial shortage
of food grains, If this be so, T am afraid, neither the Honourable Member, in
charge nor the railways could be very much complimented on the efficiancy
of their services. . . . '

The Honourable Sir Edward Benthall: Sir, we are not responsible for the.
distribution, only for the transport. _

Khan Bahadur Mian Ghulam Kadir Muhammad Shahban: The boast about
the high priority said to have bepn given to transport of food stuffs is not in
keeping with that statement. \

T welcome the opportunity for the reduction of the huge accumulation of
our sterling resources in the United Kingdom. It is now taken for granted
that the Government are shortly purchasing the Bengal and Nagpur and
Madras and Southern Mahratta and the South Indian Railways. I trust this
would ease to a considerable extent the sterling situation.

Sir, T would like to put a question to the Honourable Sir Edward Benthall
and the high authorities ruling the destinies of our transport system.
Eighteen vears ago, the Lee Commission reported and the 25 per cent. reserva-
tion for Europeans came into existence. Now, that we ate marching on the
onward path of self-government and dominion status, is it not time that this
old and obsolete svstem of reservation is serapped? Ther¢ must be complete
Indianisation of our transport system. ! )

While presenting the Railway Budget for 1940-41, Sir Andrew Clow stated
that it is high time that the railway reserve is built stronglv and placed on a
recure footing. We are now told that out of 88 crores -surplus, 8.94 crores
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is to be transferred to railway reserve fund and 27-8 crores is to go to gemeral
revenues next year. 1 ap afraid that Sir Edward Benthall has ™ gone away
fré his surroundings and has reversed .the policy of his predecessor. 1
wonder why there has been this quick reversal of that policy. If 1 rcmember
aright, the predecessor of the present Member, Sir Andrew Clow, commented
in the Central Advisory Council that the pay of the staff of the B. & N. W. k.
suffered by comparison with that of the other systems. Now that this railway
"has been brought under the orbit of State-run railwuys. T hope that this defsct
has been made good-and the employees are on an equal footing with thosc on
the other systems. N

Sir Edward Benthall has given us the assurance that the-dismantling of
branch lines has practically come to an end. I am glad that for once the
railway authorities have been able to acgede to the reques{ of the public. In
this huge country, trensport facilities are very meagre, and we can ill afford
40 curtail ‘them still further. In this connéction, I take it for granted that
what the Transport Member has said is true—that the proposal for dismantling
the Matli-Badin and Tharushah-Mahrabpui railways has also  been dropped.
"This railway line is of considerable importance to the people of 8ind, a
province economically backward even in this backward country of ours. As
regards his proposals for modifying the present Convention in the interests of
‘the taxpayers 1 hope that no hasty action is confemplated in the immediate
Afuture. Proposals, if there be, have to be carefully considered and public
-opinfon, I mean informed public opinion of business men and economists,
:should be consulted and taken note of before any final decision is arrived at.

Sir Muhammad Yamin Khan: I join other Members who have spoken
‘before me, in paying great tribute to the Transportation Member, the Finan-
«cial Commissioner for Radways and the railway jadministration as a whole, for
-doing great service Lo the country during the current year and during very
‘trying circumstances, and for presenting this good surplus Budget. As a
imember of the Standing Finance Committee, I came !in close contact with
‘the Financial Commissioner for Railways. I found him a very amiable person
and always ready to meet any proposals put up by the non-official members
before him. I include in this respect other officials whom we wanted for
-elucidation and who came readily to the Committee and helped it to come to
proper conclusipns. I do not view this surplus as a real surplus, a8 has been
pointed out by several speakers. The chief contributor is, instead of the
travelling public or people who send their goods,—they wused to be real
-customers of the railways, the real customer of the railways is the taxpayer
himself. because whatever has been vaid is paid by the (Government, which
meons the tax-payer. So, we have to see that the taxpayver does not suffer
more than what is necessary and that no heavier burden is placed on him
than what is essential. 1 am very glad that in the present Budget a substan-
tial amount has been placed at the disposal of the general finances, whicl,
means relieving the taxpayer to the extent of that amount. Tf this were
-otherwise, there would be heavier taxation. In this respect I am whole-
heartedlv with the Railway Budeet that has been presented here. We are glad
that a big item has been shown for the purchase of locomotives this year
which were not availeble for several years in the past. I agree with what Sir
Zia Uddin Ahmad hus said, that we ghould not go on unnecessarily paving
money after money for one purpose. I would like to point out to the House
that it is not always possible, according to my experience for several vears,—
vou cannot go on accumulating amount -after amount in the depreciation fund
‘when -you have not purchased. Fér instance, if we could not utilise five crores
-of rupees which may be provided for loromotives in this vear. we should not
go on adding anhother five crores next year, another similar amount ‘the third
-year and so on, accumulating up fo 15 crores, while we know that the necessity
‘which may arise after tHe war may not be to that extent. The finance dopart-
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ment of the railway administration, takes good care that an unnecessary
amount is not put up for a purpose, which mdy not in due course of tine
become necessary to spend on the purpose, and that is the 'right policy
especially under the present circumstances when the tauxpayer is being heavily
burdened. . _ _

1 should like to say one or two words about the railway administration.
Whén we cannot find it easy to get men from England, the old policy of
reserving 25 per cent. for recruitment in England should be given up, becuuse
we do not know how long the war will go on 'and how far India and the
railway administration will be obliged to take .anybody from England.
Though that policy may have been right in the past, now it is out of date
and should be given up. First of all, an attempt should be made to get every
possible job filled by Indians in India, and if there is any job which cannab
be filled by a sulable Indian on account of special training and if the man
has to be recruited from Engand, even then that man should be recruited in
India and told that he should not consider himself as having been -recguited
in England. Thef® iz one thing which I do not like in the services—the
distinction between a man who has been recruited in England and a man
recruited in India. In the former case the man wants overseas allowance
over and above what men recruited in India get. I want Englishmen bein
recruited in India on the same terms and conditions, the same advantages ‘ang
disadvantages that Indians have here. The policy was wrong, and to continue
it now is a greater mistake, especially in these days. All these distinctions,—
overseas allowance, and othey advantages of leave and other privileges, travel-
ling exgenses, travelling facilities, Lee concessions—all these cause a great
deal of heart burning among the Indian employees of the railway administra-
tion. As we are aiming at, as Mr. Churchill said in the House of Commons,

- and it has been repeated many times,—soon after the war Dominion Status
will be given to Indiu.—I do not think that in Dominion Status any such
anomaly can exist, and nobody will be willing to keep on to this anomalous
position. -

The Honourable Sir Edward Benthall: Would the Honourable Member not
allow an Indian going to the United Kingdom or to America an overseas pay?

Sir Muhammad Yamin Khan: Ordinarily there “is no fixation of proportion
of services in England for Indians. If an Indian goes to England he goes
at the expense and cost of India. He does not go at the expense and cost of
England to serve England. If he goes there, as there is no reservation of
services for Indians in the services of England, he goes only to serve India at
the expense of India. Therefore, that question does not amse: If an Indian
will go, he chooses whether he wants to go there or not but here you say that
an Indien will not be taken but Englishmen will be taken to the extent of
25 per cent and if this man has to be recruited, then why should he not be
recruited on the rame pay and salary as an Indian would get? It fs not right
and though it may have been an inducement in the past, circumstances have
changed now and we should adapt ourselves to the changing circumstances.
Many things were right 25 years ago but they have become dead letter now
and I think the sooner this question is taken up, the better.

Then, T do not like that the salary of a man recruited by the Secretary of
State should not be votable. - Why should ‘this not be votable, when we are
voting the whole Budget. I have never agreed to this in the past and I think
the times have changed ‘and before it is too late,. the Railway Administration
should take up this question.

The second thing which I want to bring to the notice of the Railway
Administration is this. We have got a surpluys Budget and I am very glad
that the Railway Administration is giving a good and substantial amount for
the relief of their poor employees but one thing has been ignored. The rise

_In prices has been very high but the relief vou have given is not proportjonate
to the rise in prices. The value of the rupee has gone dowpn to less than 8
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annas and the man who used to get Rs. 200 is now really getting Rs. 100
only, so far as the purchasing power of the rupee is concerned and you have
given the relief only to the very poor people who had only few requirements
but can you imagine that the man who gets Rs. 200 in cities like Bombay,
Calcutta, Lahore and Delhi, with wife and children can hardly ruake toth
ends meet, because the prices of foodstuffs and cloth and other things have
gone up so high. 1 think the maximum limit of salary for the allowances you
have fixed is rather small. The maximum relief for the peeple in the bigger
cities should be at least Rs. 200 a month and Rs. 150 a month in the smaller
towns. ’ .

When you praise a man for the very good work he has done, you should
not think that mere praise will ‘satisfy him. It ‘may satisfy some
people but to people whose stomaches are hungry and who cannot get anything
to eat, mere empty words mean nothing. If you sincerely and honestly say
that you appreciate the services of your employees who have rendered good
servi® under exceptional circumstances, then you must make substantial
addition to their salary and not simply say ‘I give you a good certificate or
-chit’. You have got ample funds in your hands. If you did not have plenty
of money in your hands, then I would not say ‘Be generous and give this uan
so much’. 1 would say ‘1 am sorry I cannot contribute anything, because 1
have got nothing.” But here you have got 36 crores of rupees and that is all
got.from your labouring population whe have done good work for you and
who have suffered a lot and done their work in conditions of great personal
danger. Unless you give them some money in® return, mere wordg, cannot
satisfy them. That iz the only eriterion for us to judge. Ordinary [&bourers
in Delhi such as masons and carpenters get double of what they were getting
before. The man who was laving bricks used to get 7 annas and now he gets
14 annas a day. [he ordinary cooly woman used to get § annas a day. She
now gets 10 annas. The carpenter used to get one rupee a day. Now he
wants Rs. 2, because he cannot purchase his necessaries with less than that.
You must give your employees generous treatment so that they inay, have
attachment for you. Mere empty words of praise will not help them.+ I would
not like the Railway Administration to keep these men in a state of discontent.
This essential service must be paid for, in a reasonable manner and up to a
reasonable amount. These are the suggestions I want to make.for the consi-
deration of the Honourable the Railway Member and I trust that the policy
we carry out now will be apprecipted in future.

The Assembly then adjourned for Lunch tjll Three of the Clock.

' The Assembly re-assembled after Lunch at Three of the Clock, Syed Ghulam
Bhik Nairang (one of the Panel of Chairmen) in the Chair.

The Honourable Sir Edward Benthall: Sir, T am grateful to the House for
the kind reception which they have given to the Railway Budget, s reception
which has come from all sides of the House. It is, of course, the lot of one who
“has been fortunate enough to present a record Budget and I can only hope that,
when the time comes for me, or my successor who is performing this function,
to present a Budget which is not so satisfactory, the House will take into ac-
count that there are factors over which the Railway Board and the Railyay
Member and the Administrations have no control. I am sure I am speaking the
mind of the Railway Board -when I say that we appreciate the tributes which
have been paid to Sir Leonard Wilson. I was particularly glad too to hear
tributes paid to the Financial Commissioner and his officers, people who do not
always come into the public eye even at the time of the Railway Budget but
who, ‘T can assure you, do an immense amount of most valusble work. It
might also be appropriate at this stage to mention also the Member of the Rail-
way Board in charge of staff and his officers. ese are people who are
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continually dealing with problems of railway staffs and dealing with them in a
most sympathetic manner and not in the manner which certain Members of the
House have attributed to them. The care of the staff has their constant atten-
tion and their constant sympathy. . '

There is, if I may say 8o, sometimes a tendency on the part of the House
and other critics of the railways to forget the good work of the railwaymen when
things are going smoothly, We hear invariably as soon as things go wrong,
but we do not always get the tribute which the House has so generously given
on this occasion when things go right. Take, for instance, my Honourable
friend, Sir Abdul Halim Ghuznavi, and his complaints about the East Indian
Railway trains from Calcutta to Delhi. He is apt, I think, to forget that the
trains might not be running at all were it not for the willing service of the rail-
waymen. At the time of the bombing in Calcutta the railwaymen serving the
mnin stations there and the suburban stations were expected without question
by the public to stand fast. They did so; but it is very rarely that anybody
comes forward to thank the railwaymen for what they do ‘'on such occasions. As
I mentioned 4o the House in answer to a question, I was very glad to have a
generous measure of thanks paid to ¢he railwaymen serving in and around
Calcutta by the Premier of Bengal himself.

8ir, the House has ranged over a very large number of subjects. Some of
them are very important subjects and I must confess that I find a little diffi-
culty in trying to get them into order to give a coherent reply. I will, how-
ever, attempt to deal with the principal points made by the speakers and those
with which T cannot deal will be carefully examined ang taken up subsequently.

I will, first of all,.deal with Mr. Anthony’s points. Mr. Anthony in the
time at his disposal endeavoured to squeeze as many points as possible into his
speech. He spoke with great speed, with great eloquence and a picturesqueness
of language which, I feel, savoured of exaggeration. * If the railways were actual-
ly run on the principles which My, Anthony described in his speech, they would
very soon come to a stop. They are not run on those principles at all. Mr.
Anthony appealed to me to approach the subjects which he raised with the
sympathy which he believed I possessed. I can assure him, and I can assure
the House, that it is not only T but it is the Railway Administration as a whole
which possesses the sympathy towards the staff for which he asks, and it is not
confined merely to words. We endeavour to carry that sympathy into action.

. I will try to answer Mr. Anthony's point seriatim and I am sure.fthe House will
forgive me if I do it with rather less speed and rather less eloquence.

The first point that he raised was with regard to a certain classification of
workers on the G. I. P. Railway who are called temporary-permanent drivers.
He expressed the view that the term was meaningless. I am quite sure that it
is not meaningless:and tiht the gtaff of the G. I. P. Railway fully understand it
although, I am afraid, at short notice I am not in a position to expound exactly
?\rhat it means to the House. Mr. Anthony said that the policy of the Railway
in regard {o these men was to extract the maximum amount of work at the
minimumn amount-of pay. I can assure the House that that is not the case. I
do not, however, think T could profitably go into the case of these men at the
moment and will take an opportunity of getting into touch with Mr. Anthony to

.dnscuss their case after the sitting. '
. As regurds the South Indian Railway, the complaint that volunteers of the
Defence of India Force in the South Indian Railway Corps of Engineers are not
receiving Cognmnsmgns whereas station asters and Loco-drivers on other rail-
ways ure doing so is, I think, correctly described. T think there are some sta-
tion masters who have been granted a Commission on the Madras and Southern
Mahratta Railway and that it is true to say that the senior station masters on
!she Bouth Indian Railway have not yet been granted Commission. The position
is that the whole of the South Indian Railway is in the Defence of India ‘area.
The number of staff which have been enlisted in the South Indian Railway so
far as the Defence of India unit is some 18000, whereas the Madras and, South-

. . &L 2
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ern Mahratta Railway, only a part of which is in the Defence of Indin ursa, has
enlisted & larger number of men, namely, 17000. The number of railway
servants granted Commission on .the South Indian Railway is 175, whereas
on the Madras and Southern Mahratta Railway is 174. Tt will, therefore, seem
that the South Indian Railway are organizing their units more slowly, possibly
laying great emphasis on the proper organisution than on enrolling every one
who offers. I have, however, no information on this point. The question ol
commissioping the Defence of India Officers in the railway units as well as the
question of commissioning particular individuals is one which is settled between
the railways themselves and General Headquarters, and is not, generally speak-
ing, a matter over which the Railway Board would like to exercise control, un-
less there is important questions of principle involved. It should also be remem-
bered that the South Indian Ruilway is o Company-manuged railway.

Then, Mr. Anthony complained that some of the running staff were required
to work am unconsciable number of hours, 20 or 22 hours. He also quoted the
case of a driver being out for 34 hours at & stretch. This particular driver’s
case has, 1 believe, been investigated and 1 am not certain whether the facts are
correct. However, if Mr. Anthony or anybody else brings to the notice of the
Administrations such cases, they will be most carefully enquired into. We
received from Mr. Anthony at a meeting of the National Defence Council a
complaint to this effect that running staff were being worked unduly long hours.
We made enquiries of the different railways and we have received some replies,
but we have not yet got‘replies from all railways. Those railwuys which looked
into the case carefully and have replied have informed us that the running staff
are not as a whole working extra long hours. The complaint obviously referred
to goods train drivers who are likely to be affected by the large increase in traffic.
When there is difficulty in moving all the traffic it results in trains moving slow,
and, consequently, men being hung up on the line. That, T submit, in times
like this is unfortunately unavoidable from time to time. After all the nen
who are dealing with war conditions will appreciate that it is impoasible-to work
cntirely to schedule. But we have cxamined the statistics and we find that
tuken over all the speed of the goods trains has not fallen unduly and, therefore,
taken over all it does not look as if men have habitually been kept for long hours
on railways,

Ta the case of running staff the Hours of Employment Regulations do not

- apply. A suggestion has been made that they should be made to apply. That
question has been taken up with the Railwaymen’s Federation and it has been
decided that the regulations should not be brought int6 operation during the
war, but that the whole question should be deferred until the war is over, owing
to obvious difficulties which arise on account of the war. But Railways have
heen instructed to pay particular attention to fhe point that the hours of work
of running staff should be reasonable and they have also been instructed, where
necessary, to engage additional running staff to rclieve persons who may be
over worked and also to build temporary quarters for them where the situation
requires it. )

As to the suggestion that cases of long hours are not sympathetically treated
hy the senior staff, I do not think that it could be justified. It is most unlikely
to say the least. At a time like this all staff, particularly the senior staff, are
doing their best to operate railways at the maximum capacity, and it is purticular-
ly unlikely that during these times the attitude of the senior staff would be harsh
towards their men, because it is in the interest of senior staff that the men are
properly treated. But if it is found not to be so when we look inte this question
again and if there is an unduly large number of cases of hardship then we will
take further steps to put the matter right. T should like at this point to assure
my Honoursble friend, Mr. Anthony, that it is totally against the poliby of the
Railway Board and of myself to countenance any Buggestion of victimisation of
people who register oomplaint.s. We do not stand for that, I am quite certain
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that that attitude is very well understood throughout the Railways and have no
renson to suppose that there does in fact cxist any serious vietimisation of people
who wiake complaints, I shall be very glad, of course, to have brought to my
notize any specific example. ,

Mr. Anthony mentioned the question of extensions of service. IHe asked
why did we keep on a number of old crocks who had finished their time. It has.
already beon explained in the course of questions that in the case of extensions,
each case is most carefully considered on its merits. We do not keep old crocks.
One of the conditions of an extension is that the 1nan should bhe fit to carry out
his work, nor do I think is it correct to suggest that the junior staff are very
seriously set baek by these extensions. We are of course cxtending a fuir num-
ber of senior officers, and the reason is clear, we have to carry.on the Railways.
We are exiremely short of officers. We want more. The younger men whom
we cun take on may have excellent qualifications, but they have not got the
experience which we need, and experience nt u time like this is most valuable.
There are also s large number of officers who have left the Railways to go on
active service and their absence does create a number of officiating posts which
the staff who consider themselves held back are in fact enjoying. It‘is only
proper to say how very grateful we are to these senior men, men who have done
their time, but who have expressed their willingness to stay on, soine of whom,
to my certain knowledge, are only too anxious to get away and take their pension
and enjoy their rest. We have in many cases pressed them to stny on, because
their services are necessary. An older man, who has his heart in the right
place and is out to win the war, may be better than a young man, who possibly
may be more concerned with seeing how little he can do for his pay. So I

..should like to express our appreciation to these men who have stayed on and
are doing admirable service to help us through the present crisis.

Mr. Anthony also referred to the question of appeals. I do not propose to
deal with that today because it is the subject of a Resolution moved yesterday
by Mr. Jamnadas Mehta and we shall have an opportunity to discuss that fully
when the Resolution is taken up again.

One or two Honourable Members, Khan Bahadur Shahban and Sir Muham-
mad Yamin Khan referred to the question of Indianisation. In this oonnection,
the House might be interested to know that the Indian element in the superior
services has risen from 48°40 per cent. on the State-managed railways to 61°14
per cent. between the years 1934 to 1941, so that it is quite clear from this that
as the old corps of European officers are retired, Indianisation is in fact procecd-
ing at a very rapid pace. Sir Muhammad Yamin Khan also suggested that
recruitment from England should be stopped. It will interest him to know
that in fact recruitment from. England has been"in abeyance for the last two*
vears. 0 -

Mr. Jamnadas Mehta spoke on the subject of rates and fates. He used the
phrase that the rates and fares enforced on the railways were a tax on transport
‘and as such they were vicious. He also said that the present rafes and fares
were a burden on the poor. Well, Sir, I would point out once again that the
total average increase in rates on railways made since the beginning of the war
amount: only to 6} per cent. and that is a very small percentage-indeed and
compares astoundingly well with the percentages of increased charges of other
industries. He also indicated I think that the present rates and fares on food
were a handicap to the poor agriculturists. Actually, I think it is well known
to the House that since the war began, we have not increased the rates on food-
stuffs in full wagon loads at all, so that we are actually charging precisely the
same rates on foodstuffs as we were before the war. Generally speaking rail-
way transport in India is the cheapest in the world. There may be a possible”
exception in the case of Japan, but I have not had recent information as to what
their rates and fares are! Mr, Jamnadas Mehta also suggested that we should
transport foodstuffs free at the present time. Well, I am sure Mr. Jamnadas
‘Meht“: if he were here, would agree that the labourer is worthy of his hire and
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the railways are equally worthy of their freights. 1 am not at all convinced that
if we were to transport foodstuffs free the benefit would go to the consumer.
After all we have seen in the last few weeks a rise in the price of foodstuffs which
doss not show that the agriculturist who grows food or the dealer who deals in’

- food is disposed at the present time to pass on that food unduly cheap to the
consumer. But in comparison with their action, we are carrying that food pre-
‘cisely at the same price as we did before ¢he war. He asked in this respect that
we should change our pqlicy. There have, of course, been rises in rates and fares
in the past, and this year we are changing the policy. There are no increases
in rates and fares this year. As regards transport of food, we’are proposing to
carry the food at precisely the same. rates as before and to make special efforts
to give food priority of movement to wherever it is required, and not only to
give it priority but to see that while it is in transit it moves as expeditiously as
it possibly can over the railways so that no time is lost in' transit. .

Mr. Chapman-Mortimer said that the tax-payers would be greatly relieved
by the fact that there was no increase in rates and fares. He expressed the
hope that we have now reached a wartime peak and he added the hope that
‘after the war there might be a revision downwards. Well, I share that hope
and indeed it may be very necessary for the Railways to re-impose the cuts in
passenger fares and goods freights to meet rond competition after the war, but
this is a very large question indeed and one corcerning which it is obviously
impossible, and T am sure he does not expect me, to give any undertaking at
the present time. The whole question of road and rail competition, the post-
war level of freights and so forth will have to be the subject of most careful
consideration. Some of that we hope to be able to carry through in the course
of the war but T will remind the House that all railway staff from the Railway
Board downwards are extremely busy and it may be difficult to come to any
conclusions at all until we get very much closer to the end of the war.

. Sir Abdul Halim Ghuznavi made the point that the charges for military
traffic were not altered. It seems to me that he is a little out-of-date’in this
matter. My predecessor, Sir Andrew Clow, so long ago as 1940-41 stated that
military traffic would be exempted from the increased charges. I believe I am
correct too in saying that neither in 1941 nor in 1942 did my Honourable friend
make any reference to this fact and I rather fail to appreciate why he should
now accuse us; for it did sound like an accusation, of not disclosing the proper
state of affairs. It was: perfectly open and I think pepfectlv well' understood
to the House, and, after ull, these charges for military traffic are to a very large

»pextent indeed merely payments out of-one pocket of Government into another.
Sir Abdul Halim Ghuznavi also questioned,.the rate at which rolling stock
and Branch Lines had been disposed of to the War Department, some of it for
shipment abroad. - This matter was very carefully gone into at the time. He
suggested that the Railways did not ‘make aufficient recoveries on account of
rolling stock supplied overseas by railways and that railways made recoveries
only on the basis of the original cost on the books. That, in fact, is not
correct. The recoveries were made on the basis of the price which prevailed
just bgfore the commencement of the war, after making due allowance for the
depreciation which had occurred in the assets use on the Railways. This was
cox:lsiflerpd by Govaernmenb—l think it went befére Committees of this House—
and it was agreed on. as i i i
and it wa g > an equitable arrangemeni? between the parties
_The Honourable Member also suggested that it was unreasonable that the
<lewa.ys should bear 50 per cent. of the cost of militarization in the Defence
of India areas. He thought thas should be borne entirely by the War Depart-
ment. This matter was, of course, also carefully discussed at the time whan
an agreement was reached between the departments concerned, and the Rail-
_ways have benefited from this arrangement. It is very much the duty and
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the interest of the Railways that their staff showd stand firm in times of
difficulty and the Defence of Indin Scheme was introduced in order to stiffen
fhe railway services in the danger areas. For that reason, since we have had
the benefit of the stiffening and since the railway services have stood firm in
times of danger, 1 personally am well content that the Railways should bear
their share of this. The Army, of course, are dependent on the transport service
and ib is in their interes also that the rallwaymen should stand firm and the
railways operate, so thut between the two it seems to be an equitable arrange:
ment that the expense should be borne fifty-fifty.

Sir Abdul Halim raised a very important point. He read out a lelegram
from the Indian Mining Federation which dwelt on the short supply of wagons
to the collieries. This is & matter which has been giving us a great deal of
thought. It always.does. About 40 per cent. of the ton milage of the Rail-
ways consists of coal traffic. In 1941-42 it was as high as 46 per cent. In
regard to the transport of coal, interest very naturally attaches to the number
of wagons of coal loaded per day or over-a given period. 1f there is a reduction
in the number and this, I regret to say, hus occurred during the current yvear,
it is naturally supposed that there is a shortage of supply. That there has been
a shortage of supply in certain directions cannot be denied. A reduction in the
number of wagons allowed is liable to cause also a complaint from the smaller
collieries such as are represented on the Indian Minidg Federation. The
distribution of coal if it is to satisfy all interests must give the consumers
reasonable gquantities and to all collieries a reasonable share of available wagons.
In both these respects the appointment of the Controller of Coal Distribution
has, I am convinced, been of very great value, and it is the general opinion
of the trade that he has rendered admirable service to the country and to the
trade since his appointment. He, however, has to work with a number of
wagons which railways are able to make available to him. We have in recent
months experienced very great difficulties in maintaining at & sufficiently high
level the number of wagons supplied daily to the two main coal fields in Bihar
and Bengsl. I have already referred to some of these difficulties in speaking
on, another occasion in this House. I will say now, however, that as a result
of the great attention which has been paid to this subject by the Member of
the Railway Board in charge of Transportation, by the Railway Board generally,
and by the Railway Administrations, it does seem that we now/have a better.
chance than we have had for sometimes of providing a better supply of wagons
to the coal fields in Bihar and Bengal. One illustration of .the sort of which
is being done to help the situajion is the use of a class of wagons viz,,
low sided wagons and end-falling trucks, which have never heen used for coal
in the past. They do not carry as much coal as ordinary wagons but every
little helps and that is one of the factors which is going to provide some relief
to the situation.

The reasons for the difficulty which we have had in supplyiag wagons I
must not go into at too great length. Of course, when you get behind hand in
supply of wagons. to the collieries it is very difficult indeed to catch up.
Naturally, the rebellion in the autumn slowed up traffic and had its effect on the
supply of wagons. Later we were seriously affected by storms and cyclones
in Eastern India. Recently, as the House knows, we have had difficulty in the
turn-round of wagons in Caleutta. All these fuctors have thrown back the
supply of wuagons to the coalfields, and once it gets out of gear it is a very
difficult and technical operation to get the supply back to normal. As I smaid
before, however, I do think from what I have seen that there is every hope
that in the near future the supply of wagons to the coalfields will be better
than it has been for some time. _ .

Mr. Chapman-Mortimer in the course of his speech referred to the hoarding
of piece-goods in Indian States in the Kathiawar area. I must confess that
this is & new suggestion to us. On the contrary we are dealing at the moment
with a different sort of compluiht,-——accumulatiot'ls of piece-goods in Ahmedabad
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awaiting transport. It is possible, it fact 1 amn quite sure, that Mr. Chapman-
Mortimer ig correct in his facts, and I should like to investigate the matter
further. - But such hoarding of piece-goods in the States” would affect not the
broad gauge but the metre gauge railways, and it is on the broad gauge that
we are suffering most from shortage of wagons. ) .

Dr. Sir Zia Uddin Ahmad dwelt on various financial questions arising out
of the Budget. On the question of apportionment of the surplus between general
revenues and railways, Dr. Zia Uddin suggested that the provision in the
existing convention of a fixed contribution of one per cent. on the capital
charge should be continued as representing a sort of tax by general revenues
on the railways as a public” utility concern. While the general principle under-
lying the Honourgble Member's suggestion should be admitted, the object, T
submit, is achieved in a more correct and equitable manner in the. proposals
which are now made, rather than under the existing convention. The tax in
the existing convention is, we, contend, too high. ‘

The Honourable Member suggested that the present system of building up
the railway depreciation fund should be abolished und he stated that it was
not the practice in other countriés to build up such a depreciation fund. 1 do
not know on what authority the Honourable Member spoke, but so far as
Government is aware, and | think we have reliable information, depreciation
funds are, in fact, built up by ruilways in the Udited States, in the United
Kingdom, and in the Union of South Africa, if not elsewhere. * Though the
actual methods adopted differ in the different countries, the general principle
of depreciation or renewals funds is inore or less the same everywhere. The
contribution to the depreciation fund is on the basis of either the originul cost
or the replacement cost of the usset in question and its estimated life. On
certain railways the contribution is made on a certain percentage of the total
capital cost of the assets or at a percentage of the railway earnings.

The Honourable Member expressed some wonder as to the basis on which
depreciation was calculated and the rough and ready percentage of 1/60th was
adopted. The Honourable Member will probably recall that before the adop-
tion of this basis some few vears ago (this basis of 1/60th of the capital at
charge) the practice “wgs, as on certain foreign railways, to calculate the
contribution on the basis of original cost of the.assets and their mormal lives.
The basis of 1/60th was adopted as 4 rough and ready meens because it was
found to yield more or less the same figure as. the old elaborate method. This
change, as all changes relating to depreciation fund and allocation, has received
the approval, not only of the Auditor-Generhl, whose opinion the Honourable
Member suggested we should take, but also of the Public Accounts Committee
and the Standing Finance Committee for Railwziys. The Honourable Member,
I think, was also wrong in stating that the contribution to the depreciation
fund, after replacement of the asset, is calculated on the increased cost of
replacement.' It is calculated only at 1/60th of the original cost which remains

" on the capital books. Excess of the replacement cost over the original cost is
debited now, since 1936, to the depreciation fund and not to capital. It should
also be added that. against this extra burden on the depreciation fund, the fund
obtains relief in the form of credits on account of released materials.

‘Several Members spoke on the subject of dearness allowance, Mr. Jamnadas
Mehta and Sir Muhammad Yamin Khan in particular. T agree, of course, with
their general point, that railway men should be adequately compensated. T
took the opportunity of my Budget speech to pay a frank tribute to the railway-
men for what they have done. Equallly frankly, I acknowledged our obliga-
tion to them and T also frankly mentioned some of the difficulties. Sir
Muhammad Yamin Khan suggested among other things that the limit of
Rs. 120 on which the dearness allowance was given was too low: he suggested,
I think, that there should be a minimum limit of 200 rupees. In the Railwav
Department we are conscious of the hardships which are being suffered by the
staff, all of them,, whether they receive dearness allowance or not; and I
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mentioned in my Budget speech that if that policy, which we hope to carry
out, and carry out vigorously, is adopted, the cheap food that we are able to
provide will 4t least go some way to help the class of people who are at present
not included in the dearness allowance arrangements. But, of course, when we
have to consider the question of dearness allowance for railway staff as &
Government we cannot consider it in isolation. It is not merely a question of
the Railway Board negotiating with the Railway Federation what dearness
allowance or what cheap food arrangements should be made, because Railways
are a Government Department, and what is settled for the railways affects all
other Government Departments. Consultation has to take place between every
Government Department and also with the Provinces who are much affected
by any Hecision we may make in, respect of railway servants. As the House
knows,—it has been ventilated recently on the floor of the House—there has
been a recent settlerhent in regard to other Government servants, and naturally
that complicates any question of dearness allowance for the railwaymen, It
is not only the Government servants who are affected by any decision which
may be taken in respect of railwaymen, because the dearness allowances which
are paid by Government also affect all industrial employers in the country, but
I would say this, that I think the Railway Board have a very clear conscience
in the matter: they have taken the lead, they have shown their bona fides
and their willinguess to give a substantial dearness allowance and in addition
to that they have been selling grain at cheap prices to their staff; and that,
I think, does really bring us again to the crux of the situation.

Mr. Jamnadas Mehta said that what we have to do is to see that the
railwaymen get food and that their children get clothes. That is precisely our
policy. It is our policy to see that the railwaymen get food and the other
necessaries of life at cheap prices as quick as ever we can give it to them.
There are, of course, two schools of thought in this matter even outside among
industrialists. Some of them, whose opinion was voiced by the Honourable Mr.
Parker in the other House, favour the cheap food policy, others favour auto-
matic increases based on the cost of living indices, however unreliable they
may be, and the latter category as a rule also favours paying its men substan-
tial bonuses which are in fact paid out mainly at Government expense on account
of excess profits tax. But I am convinced that it is in the best interests of the
men and of the country that what we should try to do is to stabilise the cost of
living of the worker, not. only in the railways, but also in other industries;
and the House will have noted—and noted, I am sure,” with care—that we
have made provision in the Budget for increased relief to railwaymen.

The cost of the dearness allowance which was authorised last August
amounts to some b crores per annum; in the ensuing year we are providing an
additional 8 crores in pursuamce of our cheap food poliey, This is a policy
which we are going to pursue vigorously, and with the assistance of the Railfvay-
men’s Federation, I hope for rapid action in the near future.

Lastly, I would say just a few words on the queéstion of the livision of the
surplus. Mr. Chapman-Mortimer pointed out how relatively strong the railway
Budget now is. I think it is perhaps worth .while just emphasising that.
Between 1989-40 and 1942-48, we have cleared off the arrears of contribution of
85-71 crores; we have repaid loans from the depreciation fund of 80-29 crores,
and we hope to build up the dépreciation fund to 84 crores by the end of next
year and to have a general reserve of 9 crores; ang, if-the House agrees to our
proposal, we hope to relieve ourselves of a liability to pay some 7% crores per
annum on account of the 1 per cent. extra liability. All these points were
taken carefully into consideration in arriving at the allocation to railway
revenues and general revenues and, as I said in my Budget speech, I am
satisfied that the settlement that we have -proposed does give the railways a
reasonable chance of ending this war on d sound financial footing, in contrast
with the .nosition in which the railwavs ended at the end of the last war.
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Dr. Sir Zia Uddin Ahmad, 1 think, suggested that we should be very
generous im our contribution to general revenues; he said that we paid no
income-tax; in fact he went so tar as to say that we were evading income
tax. In the United Kingdom people who evade their income-tax sometimes
get a conscience, and jyou will sometimes see in the papers that Mr. X (they
never give the name) sent so much conscience money to the Treasury. 1 am
quite clear in my conscience that we are making a very sdequate contribution
to genéral revenues. I do not feel that, even with the provision that we have
made for the future stebility of the railway Budget, we should be justMied in
making any more contribution to general revenues, and 1 would like to stress
again what 1 said in my Budget speech, thyt I feel that we should at all
times endeavour to set aside not less than eight crores of rupees
per annum, over and sbove the allocation to depreciation, to the

railway reserve fund, to build up that fund to meet the inevitably hard times
which are coming before us in the period after the war.

But I think, listening carefully to the speakers, that the House is in general
agreement with the proposals which Government have made. 1 think 1 can
correctly sum up the view of the Muslim League speakers by saying that they
favour ample contributions to general revenues while taking good care of the
railway reserves. Whether those reserves should be in the form of a deprecia-
tion reserve or a general reserve is a technical question on which Dr. Bir
Zia Uddin Ahmad reserves his decision. Mr. Chapman-Mortimer on behalf of
the Efiropeans was good enough to say that we had reached a judicious balance
in our proposed allotments. ’ .

Mr, Chairman (Syed Ghulam Bhik Nairang): The Honourable Member’s
time is up. )

The Honourable Sir Edward Benthall: Sir, May I have one minute?

Mr. Chairman (Syed Ghulaom Bhik Nairang): Yes.

The Honourable Sir Edward Benthall: He said that we should set aside
eight crores for the railway reserves, that we should make a generous contribu-
tion to the general revenues, that we should lower rates and fares and that we
should accumulate large reserves to be spent in order to mitigate a slump in
the heavy industries after the war. The Honourable Member is putting a very
heavy burden on us and I would remind him and the House what I said at the
end of my Budget speech, that the figures on which we are now budgeting are
illusory. We are budgeting on an unprecedentéd boom; and we are perhaps a
little apt to think that this boom will go on for ever. We have tried to adopt a

. balanced view in arriving at our figures and I hope that they are in accord
with, to use Dr. Bir Zia Uddin Ahmad’s words, ‘‘le common sense des Anglias™.
(At this stage, Mr. Muhammad Nauman rose in his place.) |

Mr. Ohairman (Syed Ghulam Bhik Nairang): The debate has come to an
end* with the speech of the Honourable the Railway Member. The House is
adjourned till 11 A.M. on the 22nd instant. ) » .
Chagaulvi Muh&!nmad Abdul Ghani: T want to make some submission to the

Mr, Ohairman (Syed Ghulam Bhik Nairang): The debate has ended and
there is nothing else to be done. The House stands’adjourned till 11 a.M. on
Monday, the 22nd instant. -

The Assembly then adjourned till Eleven of~the Clock on Mond he
February, 1948. , ock on Monday, the 22nd

4 pM.,
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